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*271‘08.*07 -;" ‘! § The issue involved in this case 1s that

'the apphcan_t who is worknng under the
res or}dents at Ma.m’pﬁr was sﬁSpended in
co el'np_lgﬁonl of a disciplinary prqcecdmg for
the Qalleged fraudulent drawal of Governiment
- mé_x%ey-‘iin the department of education and he
g _hadbbéen placed under suspension. Strangely
andlin fact no disciplinary proceeding has .
beetg initiated aga.mst the applicant even after
a ]a%:se of 3 years Aggrieved by the said
: mac&:\on of the respondents the applicant has
filed| this O.A challengmg the impugned
susliensxon order dated 16.9.2005. '
| Heard Mr B.P:Sahu, learned counsel
for the applicant and Mr M.U.Ahmed; learned. *
Addl_.C.G.S.C for the . respondeilts.t
Res; ,Q,'pd‘éli‘ts counsel prays for four weeks
time fo take instruction.
| Post on 21.9.2007 for admission.




Resp ‘;'pden'ts counsel is speolﬁcally
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_revocation of the suspensions

Applicant . is

2
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Al these matters are similar.
Mr.B.P.Sahu, learned counsel appearing for

the Applicant in all the cases prays for

Though Mr.G.Baishyq, leamed Sr. C.GS.C.
filed reply statements in O.A. Nos.212/2007
8 213/2007 on 05.11.2007, and Ms. U.Das,
leamed Addl. C.GS.C. filed reply
in O.A. Nos. 216/2007 &
217/2007, same have not been filed in O.A.
Nos. 214/2007 & 2V5/2007. MrM.U.Ahmed,
leamed Addl. C.G.S.C. undertakes to file
reply statements in O.A. Nos. 214/2007 &
215/2007 during the course of the day.

List all these cases on 22.11.2007 for

statements

final hearing. [

Mr.B.P.Sahu, leamed counsel for"the

present. Mr.M.U.Ahmed,

orders. .

learned Addl. Standing counsel for the

Union of India is also present.

On consent of both the parties, call

this matter on 11.12.2007 for hearing.

(M.R.Mchanty)

Member (A) Vice-Chairman
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11.12.2007 Heard Mr B.P. Sahu, leariied Gounsel
for the A’pp"licant and Mr G. Baishys,
learned-Sr. StandLnQ'0011nse] for the Union

of India, in part.” -

Call this matteron 12.12.2 _007.’

SO

(G. Ray) | ( M. R. Mohan
Member (A) Vice-Chairman
nkm
12.12.2007 Heard Mr.B.P.'Schu, learned counsel

appearing for the Applicant and
MrM.U.Ahmed, leamed Addl. Standing

counsel appearing for the Respondents.

For the reasons recordedAsepcrj
sheets, this Original Application is dispos

of.
(Gautam Ray) . (M.R.Mohanty)
Member (A} Vice-Chairman

. /bb/
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Qriginol Application Nos. 212, 213, 214,215,216 & 217 of 2007
Date of Order: This, the 12th Day of December, 2007
,THE HON%B'_,L“E'SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

g .
THE HO,!\I'_?»LE SHRI GAUTAM RAY, ADMINISTRATIVE MEMBER

Shri L.S.Ramyo

Aged about 41 years

S/O (L) L.S. Nino

Resident Chatric Khunou, P.O: Mokot
P.S: Komjong and Disirict: Ukhrul, Manipur
At present A.G.'s Staff Colony T/1I-C-3

P.O: & P.S: Lamphel and District: Imphal West
Monlpur

...... Applicant in O.A; No.212 of 2007
Shri Sh. Rcmjll Singh :
Aged about 43 years
S/O Sh. Amu Singh
Resident of Sagolband Khamnam Bazar
P.O: Imphal, P.S: Lamphel
District: Imphal West, Manipur. * !

Shri Khaikhoyang Haokip
Aged obou’r 56 years _
S/O (L) Hemkhopoo Haokip L C
Resident of Chosscnd Avenue, Nongpok Ingkhol
© P.O: Imphd!,P.S; Porompat
District: iImphal East, Manipur.

' e Applican! in O.A. No.214 of 2007
Sh. Ng. Koshing Moyon
Aged abouf 42 years
" $/O Ng. Anglenchou Moyon
Resident Komiathabi Village S
P.O:, P.S: & District: Chandel, Manipur. &6

...... Applicant in O.A. No. 215 of 2007
Smt. Lhingjalam Gangte
Aged about 39 years
W/0 Thongkhosel Haokip
Resident »of M. Munpi Village
P.O: Sugnu P.S: & District: Chandel
At presem A.LR., Staff Quarter Type-lil/21
P.O: & P.S: Lamphel
Manipur.

Distct: Imphat west P Applicantin O.A. No.216 ol 2007
Shri K, Benjamin
Aged ob*ouf 53 years

S/O K. Sﬁongou
ReSIdent?of Moku Village ‘T

...... Applicant in O.A. No.213 of 2007
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P.O: & P.S: Kamjong and
District: Ukhrul Manipur

- Al present Type-Ii/4, A.G.'s Sial| Quarler
; ' Lamphel, P.O: & P.S: Lamphel

District: Imphal West, Manipur.

...... Applfccmt in O.A. No.217 of 2007
By Advoccrl‘@MriB.P.Sohu inallthe O.As. -
- Vers_Qs -

* 1. TheUnidn of India
’rhrough.tby the Comptroller
and Auditor General of Indig
New Delhi.

2. The Accountant Genergl (A&E)
Imphal, Manipur.

3. The Deputy Accountant General (A&F)
Imphal, Manipur.

... Respondentsin all the O A s

By Mr.G.BoishyO,_Sr. C.G.S.C.in O.A. Nos. 212 & 213 of 2007
Mr.M.U.Ahmed, Addl. C.GS.C. in O.A. Nos. 214 & 215 of 2007 and
Ms. Usha Das, Addl. C.G.5.C. in O.A. Nos. 216 & 217 of 2007.

O.A. No.212/2007 (Shri L.S.Ramyo vs. UOI & Ors)

O.A. No.213/2007 (Shri Sh. Ranjit Singh vs UOI & Ors)
O.A. No.214/2007 (Shri Khaikhoyang Haokip vs UOI & Ors)
O.A. No.215/2007 (Sh. Ng. Koshing Moyon vs UOI & Ors)
O.A."N0.216/2007 (Smt. Lhingjalam Gangte vs UOI & Ors)
(%;A.'No.217/2007 (Shri K. Benjamin vs UOI & Ors)

S
- ORD ER (ORAL)
. 12.12.2007

MANORANJAN MOHANTY, (V.C.)

SIS R

A . _ ,
All .these six cases were laken up separalely, bul are being

disposed of by this common order.

2. Heard. Mr.B.P.Sahu (leamed counsel appearing for ihe

/

H o

- Applicants of ollv’rhese cases), Mr.G.Baishya, learned Sr. Standing counseIK(/
| TS



lor ihe Unlon ol india (appecuing Lor 1he I\‘ff‘sruérnu’Innkr; inOA N2 80213
of 2007), Mr.M.U.Ahmed, learmed Addl. Standing counsel for the Union of
India (oppe’drivng for the Respondents in O.A. Nos. 214 & 215 of 2007) and
Ms. Usha Das, leamed Addl. Standing counsel for the Union of India
{appearing for the Respondents in O.A. Nos. 216 & 217 of 2007) separately

and perusé_fﬁl the materials placed on records of all the six separate cases.
{ Y : ; o

of the Office of the Accountant General of Imphat in the ‘State of Manipur,
! ‘ ‘

=Applicants of all these six cases, who are members of 1he slalt

were placed under suspension {on contemplation of departmental
proceedings against fhem) on 16.09.2005; that during ’rhear suspension, they

were grcm‘ed subsns’rence allowances at the rote of 50% of their pay and

that after 0'.‘lqpse of time, they were also gronied subsistence allowances

.
H
1

at the rate bf.ZS%; that their repeated representations were not heeded to
and 1ho’r,ﬂ ggréng June of 2006, they were prohibilfad to enter inlo the
offices. They have cxlsd stated 1hal several other members ol the slatl,
although similar cIierﬁons are there qgoinsT them, have not been placed
under suspge;nsnon No charge sheets having been supplled to them, the

Applicanfs;;hove approached this Tribunal with the present Original

Applicoﬁor@'ﬁled under Section 19 of the Administrative Tribunals Act, 1985.

4, During pendency of these cases, the Requnden’rs have issued
charge sheets to all the Applicants on 07.09.2007, initiating deparimental
proceedings‘ .;‘Gnd, by filing wrijlen slalemenls in ollljgj,‘fhese cases, 1he
Re_spon\den‘.f's(_‘pdve pointed out about issuon?e of sepor.éie charge-sheets
dated 07.09.2007 in initiating the deportmenfo\ proceedings against each
of the Apblig:g‘nis» and about the background in whicﬂh the Applicants-have

been ploc'eésl‘under suspension and inifiafion of proceedings against ﬂ:&i—
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Applicants, lho raason lor dolay in crawal of he chargo-shecls have b
axplained iy he willlen stalements liled in hese cases. In the wrillen
statements, the Respondents have explained that few of the members of
the staff, c:gcunsi whom less serious ollogqhons have been lound oul, have
been 1r0nsferred out and Thcﬂ steps have been taken to bring back one

senior person, on fransfer, to book him in an effecfiVe departmental

proceeding.

5. Al the hearing fon the face ol the explanations mode
available by J‘?esponden’rs) the sole ground raised in all these cases, by the
Advocate for fhe Applicants, Gﬁ’rhcﬂ prolongation of the suspension
without drc:wol of any chorge—s;eels/wnhouf initiating departmental
proceedings ogcuns’r the Applicants. But for ’rhe reason of issuance of
chorge-sheefs against all these Applicants (during the pendency of the

cases}, the scud ground has also become infructuous.

6. Afgrf“fhe time of hearing, however, Mr.a.p. Sahu, learned counsel

appearing for the Applicants of all these cases, has rcused a.point that

suspension of fhc Aophccnis having not been reviewed thln ?0 days [rom

16.092.2005 (the dote on which the impuaned suspension order was issued)

the conhnuonce of suspension has become rnvohd for the reason of the

j'n-i.‘

provisions in Rule 10 (6) & (7) of the CCS (CCA) Rules 1965 Relevant portion

of the said Rule 10 (6) & (7) (which is stated 1o hove been brought info the
statute book, by Govt. of India/DOPT Nohflccmon No. 11012/4/2003 Estt (A)

daled 23.12.2003 end stated 1o have coma in [o;c,o on ()2.06.2004 by Govl.

of India/DOPT,Nolification No.1 1012/4/2003-EsH(A) daled 02.04.2004) reads «p

-l

T

as under:.— . - ' )




“(6)  An order of suspension made or deemaed |o have
been made under ihis rule shall be reviewed by the
authority competent to modity or revoke the suspension,
before expiry of ninely days from lhe dale_of order of
suspension, on the recommendation_of the Review
Commiittee constituted for the RPUrpose and pass orders
‘ either extending or revoking_the suspension. Subsequent
4 reviews shall be made before expiry of the exlended
period of suspension. Extension of suspension shall not be
for a period exceeding one hundred and eighly days at -
time.

- {7) Notwithstanding anything contained in sub-rule 5,
an order of suspension made or deeme!d 1o have been
- Mmade under sub-rules (1) or (2) of thisfule shall not be
~valid after period of ninety days unléss it is extended
after review, for g further period before the expiry of
ninely days.” ‘
It is the stand of the learned counsel appearing for the Applicants that for
the reason of d_i‘oresoid amendment to the Original Rule 10 of the CCS
(CCA) Rules, 1945 {which has come inlo ellec! Irom 02.06.2004) 1he cases

of the Applicants are squarely covered under the soid new provisions; for

the Applicants were placed under suspension on 16.09.2005.

7. BUt, in the Original Applications it has not been pleaded by
S

any of the Applicants ihat their suspension matler was not réviewed within

20 days from 16.09.2005 in_terms of Rule 10(4) & (7)_of CCS [CCA) Rules,

1265. We are-also not in a posilion lo adjudicate this OSD?S'{;M the maltler;
because all the S'Iondihg counselss appearing fo‘f the Rgspéﬁ“’rﬁ‘denfs in these
cases, are taken by surprise on this new ground (which has arisen out of
factual allegation, taken for the first time, by the Advocate for the
Applicants) at sifi‘nol hearing stage of these cases. The learned Standing
counsels, appearing for the Respondents, have, however, pointed out, at

the hearing, that prolongation of suspension of the Applicants really

received revised Cohsideroﬁons of the Competent Authorities: on OW
Iy ) . ]

.
i, . .
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of occasions i.e. (o) when enhanced subsistence allowances were granted
to all the Applicants; (b} when Ihey repealedly represented for their re-

instatement Gnd (c) when they were prohibited 1o enter the office

premisas, |l hos (Jlso been poinled oul by Ihe learned Standing counsals
that for the reasons disclosed in the wrillen stalements (in all these cases),
the represen‘lqﬁons of the Applicanis did hqf receive favourable
considercﬁdr%. ‘They, however, failed to admit {or deny} the faciual
ailegation (rf‘idde for the first time, by the Advocate for the Applicants, at
the final hearing stage) about non-considero’ri'on/obsence of review of the
matter for prolongation of suspension beyond 90 days from the dale of

suspension; because of lack of such faciual allegation {by the Applicants)

in their Original Applications.

8. Inr‘ dbsence of Ihe faclual dllegalion in lhe Originul
Applications (that there were no review of the §uspension of the
Applicants, Wﬁbih 90 days from 16.09.2005) the Respondents had no
opportunities to answer the new factual point in issue and, without granting
any opportunity to the Respondents (to-answer on the factual allegation
made, by jrhe"!;?\dv()cofe for the Applicants,at the final hearing stage) no
relief can be %gnsidered to be given to the Appli;onh {by merely looking
to the new/amended siatutory provisions); because that would amount 1o

denial of natural justice to the Respondents.

9. ln the aforesaid premises, (having heard learned counsels

appearing for{';:gll'fhe parties) without entering in to merits of the matters, all

these Original Applications are hereby disposed{i of with grant of liberty to _

each of the Applicants fo represent their grievances (pertaining to non-

review of suspe‘p’sion of the Applicants within 20 days of suspension) {o the g=
. artoa ‘
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V. (. Respondents by end of December, 22007 On recoipl of sueh
rtudumwnlkuﬁorm,ilu)lcuayx)nch;ulsnlu)uhj(:onmhiu:!Iu;s«uru;]hltlurﬁgﬁn ol
A the provisions under Rule 10 {6} & (7) of CCS (CCA) Rules, 1965) within 15

days thereafter and ‘pcss necessary speaking orders by end of January,

2008.

" 10. With the aforesaid observalions and direclions, all Ihese

N Original Applications are disposed of.

Send copies of this order 1o all |he Applicanis and 1o all he
Respondents in ihe addresses given in all these six Original Applicalions.
Free copies of this order be also supplied to Mr.B.P.Sahu, Mr.G.Baishyaq,

Mr.M.U.Ahmed, and Ms. Usha Das, Advocates appearing in all these cases.

so/
M. R, MOHANT Y
“YICE-GHA TRMAN,

3 oielilian
MEMBER (ADMN) ,

I IR
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Respondants:—~ Union of India & Ors A
¢) No, of Applicant(S):-

Is the application is the prover form :- Yes Z)E2</

—_—
—

Whether name & desription and ﬂdUIQSJ of the ojl papers been

furnished in cause title -~ Yeos / Ngg
Has the applicetion bheen dully signed and varified :- Yes /N4,
Have the Copies duly singmed:- Yei)¢N6}

Have suff101anu number of copies of the application meen filed:—Yej;kﬁﬁﬂ

- Whether Engllsh translation of dycuments in the language :- Yes é/ﬁﬁﬁ
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IN THE CENTRAL ADMINIS TRATIVE TRIBUNAL

GUWAHATI H%*LN()H;GUWAHA'I'I

(AN APPILICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT, 1Y85)

OQRIGINAL APPLICATION NO. 9\ ] L’Q

Shri Khatkhoyang Haokip
Ve S11é

The Unlon. of India & Ore.

OF 2007

--- Pefitioner.

atv Accountant General (A&L), Manipur,

ool

-.
-
-
o
b
-y
-
-

Contd. ..

--- Respondents.
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Accountant  General (Admn), Manipur,
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7. T ANNEXURE-A/S - U 2l
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Order dated 16-09-20035 issued By the uepuw i
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Reprosenigiion daicd Oer% 2007 subnniiicd Ly |
f | the applicant to the Dv. Accountant General
(A&L), Manipur, Imphal..
il ANNERAURE-A/T 20
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f Accmm‘m Oitticer( Admn), Ma.mpm‘; tmphal.
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SYNOPSIS

The applicant was initially appointed as Auditor of the aftice of

the Accountant Giencral( A&E) Manipur in the vear 1976, Thereatter,
the applicant along with 29(twenty nine) other incumbents/emplayees
were declared as quashi permancnt in the cadie of Auditor. Thercatter

he was nromoted to the post ot Functional Grade Seniar Accmm’m vide

the mdm dated 24 T1-87. 'the Deputy Acconntant (encral (A&E),

Manipur, Imphal vide the arder dated 16-09-2005 placed the Annlicant

under Snﬁpcns:im\ n contemnlation ot a disciplinm’y prc‘:cccdings: in

conneetion with the trandulent drawal/scandal of a huge amount of

Gavt. maney in the Department ot Education (S), gavt. ot Manipur,

Though the Apnlicant was nlaced under suspension in canfemplation ot

a I)i'.qcip}inary nrocecdings the a.uthm‘itiés: concerned have nat even
praceeded the disciplinary praceedings initiated against the Anplicant
on the other hand, the antharitics concerned cven tailed to trame the
charges tor which the di seiplinary proccedings wags initiated against the
Applicant. ‘Thus, it is very clear that the authoritics concerned initiated
the disciplinary proceedin gs against the Applicant by placing him under
suspension to cye wash the (ieneral nublic and the Applicant has not
committed any miﬂc’:(‘mduct. The well écﬁ“.?cd law 1x that Disciplinary
proceedings against an cmiplovee should he concluded cxncdmmlq]v
Ihc antharitics concerned have vialated the satid provisions of law,
This, the impugned arder of suspension dated 16-09-2005 is liable ta

set aside.
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INTHE CHN'I'R-AI. AI)MI‘NIS'I'RA'I'IVF. TRIBUNAL
GUWAHA'T .BHNUH; GUWAHA'I“I
(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMININTRATIVE TRIBUNAL ACT, 1Y8S)

ORIGINAL APPLICATION N()L 9\ ] L\ OF. 2007

Shrt Khaikhovang Hapkap, aged about 56 8/0
(1.) Hemkhaonao Haokin, resident ot Chassad
Avenue, Nangpok Ingkhol, P.O). Imphal, P.S.
Poramnat and District lmpﬁa] Fast, Maninar.

. APPLICANYT

— N 2wiud -

t. "The Wivdsh. of India, through the Comptraller

~and Auditor General of h.\dia; New Dethi.

2. The Aceountant (General (A & K),

Imphal, Maninur.

3. The Deputy Acconntant (General { A & F),

tmphal, Maniptir.

...... RESPONDENTS,

I"‘
=

"~ - %
/ " rm\
Qath t{mlssloner {Judiciai)
L/B wipus,

g

i)
3

VE%W

'@il_w\ @"3
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DETAILS OF THE APPLICATION

PARTICULARS OF THE ORDER AGAINS T WHICH THE
APPLICATION 1S MADE.

This application is directed against the order No. Hstt. (A&RY
(Order No. 122 dated 16-9-2005 1ssued by the Deputy Accountant
(General (A & V), Manipur, Imphal therehy placing the annlicant.
under susnpension in contemplation ot a. disciplinary t;‘n'ﬂcccdings'
under sub-rule (1) of Rule 10 of the Central Civit Services
(Classitication, Contral and Appeal) Rules 1965 with immediate
cttect, and pirsnant fo which cven no charges has heen made

filed till date, lcave apart initiating and procceding.

JURISDICTION OF THE TRIBUNAL

The Applicant declares that the subject matter of the case which
he wants to redress is within the mnsdiction ot this Hon’hlc

Trilnal,

LIMIETATEHON:

The Applicant tiurther declares that the Application is within the
Himitation prescribed in Scetion 21 of the Central Administrative

Tribunal Act, 1985,




4.

FAUTS OF THE CANE:

4.1.

472.

43.

That, the present Applicant is a hanatide citizen of India

hy hirth helonging tn the Schedule Tribe community of the
State ot Manipir and as such he 15 entifled fo all the rights

and privﬂcg cs enshrined under the constitation of India.

That, the Applicant was inifially apnointed as Anditor of

the Oftice of the Acconntant (eneral (A&E), Manipur in

the seale ot pay ot Rs. 330-560/- p.m. vide the order dated

12-10-1976 issued by the Accountant (iencral (A&K)

Manipm‘.

That, while the Apnlicant had heen serving as Auditor of

the Oftice ot the Accountant (iencral (A&F), Manipur

Imphal, being satisticd with the services rendered by the
applicant, the Deputy Accountant (General (Admn) igsued
an order on 22-8-19R0 wherehy the services of the
applicant along with 29(twenty ninc) other incumbents
were declared as quashi permanent-in the cadre ot Auditor
w.c.f trani the date indicated their vespective names. ‘The
name of the petitioner appeared at 8L No. 25 of the said
order and hiz services as Auditor was declared aquashi

nermanent we t. 7-12-1979.

A copy of the said order 18 annexed herewith

a8 ANNEXURE-A/

mmissioner U udiciat)

Mampm

<o



4.4.

4.5.

That, while the applicant  was  scrving  as
Auditor/Accountant of the office ot the Accountant
(ieneral (A&E), Manipur the Deputy Accountant (General
(A&E) Manipur, Imphal issued an order No. 153 dated 24-
11-R7 whereby the pétitirmcr along with 76(scventy six)
other incmbents were a.ppnintcd on promation ta the post
ot functional grade Sr. Acconnts in the scale of pay ot Rs.
1400-2600/- pm. wet. 1-4-87. The said arder tirther
stated that the applicant along with other incumbents will
he an prohation tor a periad of twa years. The name ot the
anplicant anncared at 81 No. 17 of the said order. The said

ovder was issued under the authority of the Acconntant

{ieneral ovder dated 17-11-R7.

A copy of the said order 18 annexed herewith

as ANNEXUIRE-A/2

That, the Sr. Accounts otticer/Admn, Ottice ot the St
Deputy  Accountant. General (A&FE) Manipar,  Imphal
1ssned é.ﬂ order on 19-7-2000 wherchy the applicant along
with other incumbents were allowed to enioy the henefits
under the Assured Carcer  Progression  Scheme  in
their respective grades w.ef. dates indicated against their
resnective names. The name ot the annlicant anncared at
SI. Nov. 6 of the <aid order and he was allowed to enjoy the

said henehit wet. 7.12.2000 in the seale of pay of Rs

3530-9000/- n.om.

-1

//% '
< N 8

- Qath-commissioner Judicial)
Manipus.

O



4.6.

47,

A cony ot the said order 18 annexed hetrewith

as ANNEXTIRE-A/R

‘That; while the applicant was serving as Functional Grade
Sr. Accounts and posted at the oftice of the Sr. Deputy
Accountant (eneral {A&LE), Manipur, to the great shock
and surprise the Deputy  Acconntant (iencral (A&F),

Manipur, Imphal issued an order on 16-9-2005 wherchy a

disciplinary proceedings was contemplated to he initiated |

agamnst  the apphicant and he was bplaccd under
suspension with immediate ctfeet in exercise ot the
nOWwWers m’mfbrfmi by sub-rule (1) of Rule 10 of the Centeal
Civil Rervices (Classitication, Contral and Appeal) Rules
1965, 'The ._Qﬁ:id order turther stated that during the perind
ot suspension the Head ruarter of the applicant shall he at
Imphal and he shall nat leave the Head qum’tér without
obtaining prévimm permiission of the Deputy Accountant

Gieneral (A&R)Y, Manipur.

A copy of the sard order is annexed herewith

as ANNEXTIRE-A/4

That, heing aggricved by the said order dated 16-9-2005
placing the applicant under suspension i_n‘cmmtcmpla;ti(m of
s disciplinary  proceedings the apphlicant  submitted a
representation on 6-12-2005 to the Deputy Accountant

General (A&E), Manipur, Imphal praying tor reviewing

Owmissioner (Judicial}
Manipur,
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the said order dated 16-9-2005. In the said renresentation
the applicant highlighted all the tacts and cirenmstances
and alsa the llegalitics tor the issnance ot the said order
dated 16-9-2005 and turther reamested the  Deputy
Accountant (ieneral (A & E), Manipur to take him hack in

service by revicwing the said order ot suspension.

A cony of the said representation 18

annexed hercwith as ANNEXTIRE-A/S.

That, though the apnlicant was placed nnder suspension
allegedly in contemplation ot a. disciplinary proceedings
vide the order dated 16-9-2005 the coneerned anthoritics
tatled to conclude the said disciplinary  praccedings
proposed to be imtiated against him. Apart tram this, the
authoritics concerned cven failed to frame and turnih the
charges tor the initiation of the said proposed disciplinary
proceedings. On the other hand, the anthoritics concerned
have cven failed to revoke the said order of susnension
order, therchy the applicant submitted an  another
representation on 04-3-2007 to the Deputy Accountant
(reneral praying for  rcinstating  him  to his post hy
revicwing the said order ot suspension by highlighting the
said tacts. A cony of the said representation was also
submitted to the President & (ieneral Sceretary, Civil

Accounts Association, imphal, Manibur.

A copy of the said representation is annexed

herewrth as ANNEXTIRE-A/G




49,

That, instcad of considering the tepresentations submitted
by the applicant praying tor revoking the said suspension
arder, the Senior Accounts Otticer(Admn ), Oftice ot the
Acconntant (ieneral (Al]), Manipur issued an order on 5-
6-2006 wherchy it was ardered that the applicant along
with 1((ten) nthlc”:r incum'hcnm/ .cmplnyccé of the oftice of
the Accountant General (Al]), Mammur were restricted to
enfer into the otfice premises without speeitic weitten
permission trom the Head ot Oftice with cttect fram the
dates indicated agaiﬁs:t their respective names. The name
of the applicant appeared at 81 No. R ot the said order and
he was restricted to even enter the office with cftect from

16-9-2005. )

A copy of the said arder 18 annexed herewith

as ANNEXUIRE-A/7

A. GROUNDS FOR RELIEK WITH LEGAL PROVISIONS:

AL

For that, the well scttled law of the land is that snspension

s not a punishment. but prolong suspension 1 bhad in the

' eye ot law. The Apnplicant was placed under suspension in

contemplation of a disciplinary proceedings in the year

2005 wide the order dated 16-9-2005. Ry now ance vear and

10 maonths have alrcady lansed but the

respondents/anthorities concerned, instead ot concluding

the gaid disciplinary proceedings, even failed to frame the




W
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53

charges for which the said disciplinary procecdings was
initiated  against the applicant. Thus, it is very clear
that the respondents have no case and the applicant is cuite
innocent and he was placed under suspension on the
pressire received trom certain angles just to make him T}-tc

scapegaat i a scandal,

Faor that, ﬂié propasal tor the initiation of a disciplinary
proceeding against the applicant hy placing him under
suspension was duce fo the fraudilent drawal/scandal
mige amount of mancy from the Gavt. ex-chequor, The
appiicant isfwas scrving as Sr. Accountant the work,
which 13 maore or less to calculate the accounts/amonnts ot
maney to he drawn in favaur of the cmplovees who retired
from service. '!‘hCﬁ‘CHﬁCi‘;‘ the Acconnts officer under
whose jurisdiction the applicant is/was scrving put their
signatures on the calenlation made by the concerned
authoritics  and  samc ‘was  approved by authoritics
concerned. Therctare, the m.*;hcan’r is not the authority tor
sanctioning/approving  the amonnts to he drawn by
he retired emplovees. However, the 3:’m¥u:.nﬂ was placed

3-

under suspension in contemplation of a disciplinary

3

pracecding as a face saving device and to make him the

scapegoat.

For  that,  the  anthoriics  concomn ed/respondent

discriminated the applicant tor the reasons that they have




4.

-y

not taken up any diseiphinary proccedings against the
Senior Account Otticer under whase contral the apphicant.
was pertormed his dutics by calenlating the said amount
and they also failed to take up disciplinary proceeding in
respect of the other emplayees posted 1n the same section.
nstead of inttiating diseiplinary proccedings they issued
anly memarandum in respeet of ather emnlovees ot the
same section. On the other im,ﬂd“ the applicant were placed
under  suspenston o contemplation ot disciplinary
proccedings as such they have used ditferent vardsticks

which 18 not sustainable i the cves ot law. No action has

heen taken cven against the persons who acted against

their jurisdiction.

For that,‘if' there 18/was any trregularitics an the part of the
applicant. while he was/is discharging his dutics as Sy,
Accountant, the anthoritics concerned should have framed
the charges tor which the departmental enouniry was
proposed to he mitiated against him and the same shonld
have heen praceeded in time and appropriate punishment
could have heen awarded to him it the enamiry authoritics
cstablished the charecs.  However, in the instant case,
though the apphicant was placed wnder suspension it the
maonth of September 1995 even na charges has so tar heen
framed against the apnlicant. 'Thug, the mative of the
respondents/anthoritics concerned in placing the apnlicant
under suspension in contemplation ot a disciplinary

proceeding is not tair which indicates, withont any doubt,

mmissioner (Judicial
Maanipus,



5.5.

that there 18 nothing against the applicant. Thus, the saxd
disciplinary prncccdﬁ g wnttiated against the applicant vide
the said arder dated  16-9-2005 is liablc t0 he sct aside and
the applicant deserves to he reinstated to his post with all

the cansequential hoencfits.

For that, the actions ftor the allcged  trandulent
drawal/scandal ot a huge amount fram the Govt. Fx-
cheaquor was initiated by the Department of Education (8),
Gavt. ot Manipur. The anthenticity ot the documents
under which the applicant calculated the amounts of
money ta he drawn by the retived emnlovees was done
under the strict supervision ot the concerned autharities of
the office of the Acconntant (iencral (A&FK), Maninur,
imphal. The applicant is/was nat the anthority to ascertain
the genuiness ot the documents under which he calenlated
the amounts of mancy. In other words, he calenlated the
amounts of mancy to he drawn by the retited employees
with the instructions of Scetional Head. However, the
apphicant have heen made the scapegoat ot the alleged

fraudulent drawal.

For that, hy adopting the atoresaid principle ot law ic.
prolong suspension s had in the cye of law the Han’hle
Administrative '!‘rﬂmn.a} as well as the Hon’ble Ganhati
High Court havc. passed orders in many cases under

similar circumstances, thereby quashing the suspension
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arder or by directing the anthorities concerned fo conclude
the disciplinary proceeding initiated against the employecs
who arcfwere placed nnder .qu:ipcnginn within stipulated
nerind of 2-3 maonths and tailing which the employecs
concerned shomld he reinstated in their resnective posts.
Theretore, a similar relict 18 required to he passed
tavour ot the applicant by cmashing the impugned

snspension order and K1 the disposal of the application by

staying the said mmpcnsinﬂ order.

DETALILS OF REMEBDIES EXHAUNTED -

There ix no other alternative and efficacious remedy available to
the applicant except invoking the urisdichion ot -this Hon'ble

Tribinal.

MATTERS NOT PREVIOQUSLY FILED OR PENDING IN
ANY OTHER COURT OR TRIBUNAL, :

The Applicant declares that he has not filed any  other
apphication/petition 1 the subiect matter in regard to which this
application 1« made nor 18 nending betore any Court ot law or

any other authonty or any other bench ot the Hon’ble Tribunal.

RELIEF SOUGH'T FOR ¢

The immigned order dafed 16-9-2005 issued by the Deputy

Accountant (General (A&E), Mantpur, Imphal be set aside as the

A@W&Z\
LG Dy

Oath Commlssioner {Judicial;
Manipug.

4
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same arc naot sustainable in the eye of law and the Respondents
particilarly the Respondents No. 2 & 3 he directed to reinstate

the applicant to hiz post of 8r. Accountant of the ottice of the

~Acconuntant (feneral (A&E) torthwith with all the consequential

henchits,
INTERIM ORDER K ANY PRAYED FOR -

Stay/Suspend  the impugned order 16-9-2005 issued by the
Deputy Acconntant General (Admn), Manipur, Imphal and/or the
Respondents he diveeted to reinstate the applicant to his post of

Sr. Acconntant immediately.
PARTICULARS OF 1PO.

Lt 2908 |
No of 10 — %4 & 6270 N
Name ot the 1ssuin g post attice - (3P0 %P}\m

Date ot issuance of Postal arder - - €. 8§ O6F .

Past Othiee at which payable : - Guwahats
LINT OF ENCLOSURES - -

As per Index.

ommissioner (Judiciaty
Maoipus.



-3 - - Y

VERIFICATION

1. Khaikhovang Haokip, aged abouf 56 S/ (1) Hemkhopao
Haokip, ressdent of Chassad Avenue, Nnngpnk Ingkhol, P.O). Imphal,
P.S. Parampat and District Tmphal Hast, Manipur do hereby verity that,

the contents of nm‘nm“anh Nows. 1‘55 arc fruc to my knnwlcdgc

and that | have nat Ruppi‘cgﬂcd any mafenal tacts.

. | —
Placc: - yM,C’[umJ\ﬂb ‘ : /Q}\la“.a %7’ aﬁ 'ﬁkafzj '
Date : - qr g- of -

Stonature
-’

ALY 5 M

ODatennly cffirmed before £20 ca}m»&‘ 9:7
proyverrv Rl L L Ll Lot b 8'. ‘1-J“JAW'A_Mnm£n
in the court premises by the deslarnnt whe
ts identified by. A M—a—.&w
The declarant teerns 1¢ understand the enn-

) /
tentt fuPy well on  their being fead ever Tina SI 9“
_ . 2nd explained to him.

. Maaipur.
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| AFFIDAVIYT

I, Khaikhovang Haokip, aged about 56 S/ (1) Hemkhopao
Haokip, resident of Chassad Avenue, Nongpok Ingkhol, P.OL Imphal,
P.&. Porampat and District Imphal East, Manipur do hereby solemnly

aftirm and state as  undet -

t. That, | am the applicant in the accompanying (riginal

E Anplication and as such am well acquainted with the tacts ot the case.

2. That, the =said Original Application has heen drafted by my

counsel under my instiuction and on my hchalf,

3. 'That, the annexures annexed to the accompanying (riginal

Anplication arc the fruc copies of the orig inals thereot.

VERIFICATION

Veritied at lmphal, on thisthe & wda_y ot Angust, 2007 that the
contents of the abave atfidavit and the accompanying Original
. Applica.ti(m at para Nos. ’l ~5- G are truc to the hest of my knowledge
and the rest of contents ot the accm‘nim,nyiﬂg Orig i-ma] Application are
helicved ta be true and correct by me and that nothing material has
heen concealed therent. N

Rritypeny Fogn
T DEPONENT/APPLICANT
ldenilfied by - W '
K LY

1,
Advocate. M W

A s N O, B T y 5
Betomaty affirmed before me on.CizBa St
SOOI V0 P T S0 | Y., SO
in the court premices hy the declarant whia |
18 Identifiod by. Win Torebe b Addy

The declarant seems to vrderstand the cop-
tents fel'v well op their beieg read ever |
and ¢xplained to him. %

- et a2 Nr—
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ANNEXURE-A/

OFFICE OF THE ACCOUNTANT
GENFERAL - MANIPUR - IMPHAL..

The tallowing persons belonging fo he separated cadre of this
olitee are deciared quasi-permaneni in ibe cadre of Audiior wiih efieci
from the dafe shown agamst their names.

SE No.

e

119

(13

(13

Pd e el et i mw pwd o bmd U ) ] DN W P ) N e

3
‘ (39
2. -
:%_ (39
Lﬁ_ e’
s (13
6- L
'7 7
8- L
1g. «
20, “
2] (39
22.
23 0«
24, Smu.
25. ‘Shnt
26. “

'2'7- L1

Namc

Shri Thomas P.J.

L. Devendar Singn
A. Bijoy Singh
S. ibocha Singh

Smt.Ch. Bilashint Devi
Ma.Abdus Shukur
Shri A, Riren Singh

e

rr

K. Ibochouba Singh
.. Thomcha Singh

hd

L. Shaniikwmar Singh

M. Uimananda Singh

~

S. Langzakham

tl. Kal Singh
Hetyui Letsan
Than hapeson Chote
J. Railkapihang

K. Ihahal Singh

A Iboion Singh

N. Shyam Singh

L. Brojendra Singh
Ph. Irabot Singh

. iomba Singn

H. Budhi Singh
Th. Jandhabt Devi
K. Haokip

K. Suthihang
Thinthung [ungret

3. Smil. ri. Khanvung

Z
29. Shai L. Shyamijai Singh
30G. Shri Th. Bhagai Singh

ATTESTED
TRUE COPY

ADVOCATE -

.
A
Z

-

~ Os

Manipur,

Oi50/

. Iboydima D'HIQ;H
mmissioner {Judicial

Date trom which
Deciared quasi-

Permanent.
19-1-1979.
3-1-1579
3-1-1979.
3-1-1975.
3-1-1979.
3-1-1979.
3-1-1974.
3-1-197%.
3-1-1979.
3-1-1975.
3-1-1979.
0-1-1579.
3-1-197G.
9-1-1979.
3-1-1979,
9-1-197%.
3-1-1979.
1-11-1975.
1-11-1979.
30-10-1579. ’
30-10-1979.
1-11-1975.
30-10-1979.
1-11-1579.
7-12-1979.
3-11-197%.
3-11-1979.
30-10-1579.
27-12-19719.
31-12-1879.
Contd_..2/-
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(Authority: Or dcm dated 21 -3-1980 at nage 7in of tile No. Fstt/6-
6/G."C/80-81)

Sd/-
(N.g. Chakrabarit)
T VAaecusrdws A nanmiseatne T al ? “
vyu&y F LUV\J“IIWJI‘- \JN]IV]“] \1 lu.lllll"-

WMemon No. Rett/A-A/G 2 CHRNLRT/TA83.587. l"mm% Tmni’tﬂ the 2'7“(1 u:vln,_l_ 1GR0

Copy to :

1) The Pay & Accounis Oicer(locat).

) Service Rank Group. 3) All nersons mnccmcd
]

4) Esti. uxaer Book. 3) Nouce Board.

missioner (Judicial)
Manipur.

ATTCSTED
TRUE COPY

ADVOCATE
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ANNEXURE-A/2

OFFICE OF THE ACCOUNTANT GENERAL,

MANIPUR: IMPHAL,

Estt. (A&EY Order No. 153

Dated 24-1i-87

Accountants  are pramoted  to
funciionai grade Sentor Accounianis in ihe scale o pay of Ks, 1‘-}UU-'
1600-5-2300-ER-60-2600/- with cffect tfrom 1 4. 87 in terms of Hcad'

l‘JUD/DG/IVCSI- 1:,sucu under ieiier J.\IO

otficiate as

935-N7/97-87 dated 17.8.R7. !hc,y will be on probation tor 2(twa)
years from ihe daie of iheir promoiion.

Sk Nao,

Lo W~

=

y—d—-'\‘)x\]

pod

AL B R T

b2
Y

NS
U\'J:h

26.

~

4.

ATTESTED
TRUE CQPY

ADVOCATE

——
[

}:):«cﬁ:ﬁpwpp)p

N = T

Name

Shri Ai Riren Singh, (Oftg. 8.0.)

Shrt H. Leison (5.T.)

Shri L. Krishnagopal Singh (O
Shei 1. Bragaknmar Singh
Smi. H. Nayani Devi

Shri 1. Ralkapthang(8.1)
Siri K. ibohal Singh

Shri A Thoton Singh

Sirt N. Shyam Singh

Shri .. Brojendra Singh
Sin: Pn. iraboi Singh

Shri P Raghumani Singh
Shni H. Tomba Singh

Shri Ng. Shyamkishare Singh
Smi. Th. Jandpabi Devi.

Smt. M. Sorajini Devi

Shrt K. Haokip (3.7.)

Shri K. Snithang (8.7 )

o a sl

Shn 7. Lungrel N.1.)
Smt. H. khanvung (8.1

rmm\

Smi. Chingoman (5.T. )

Shei 1. Shyamjai Singh (Ottg. Div. Accﬁ )

N

Sirri Th. Bhagai Singh
Shei Th. Thahal Singh

Shri L. Jibonchandra Singh
Shri M. Gunindra Singh
Smi. Sujasia Choudiury

Contd. .
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ATTESTED
TRUE COPY

ADVOCATE

g —

Shri R.S. Beniamin (8.F)
Shrt R. Kaianchungpao (5.T.)
Shei H. Loli Man (S.1)

- St K. Nitkamai Singh

Shrt Ch. Mani ‘m\gh (( n I)enufqhan)
Shri N. Porom Sing (3.C))

Smt. Ng. Rm‘h (8. T ) (Ofe. 8.0. )
Shri Khamihoivan (8.7.) .

Shri Y. Nonghaljaa Singh

Shri L. Nokui Singh

Shr Br ﬂJCﬂ (‘hnudhm'v (g, 8.01)
Sin U.K. Debnaii

Shri Ng. Delson (8.71)

- Shni H. Toien Singh

- Shri Kh. Manglem ‘hngh (8.€C)

Shrt 8. Ddlcnul.’d Dlllgll

- shri Ph. Snbhashchandra, Shfmna

Shni L. vuycnanum Dll’l,‘-:ﬂ

Shri p thvachandm ‘m\gh

- Smi. 3. Sobiia Devi
Shri K. Dorendra Singh

Shri Th. M. Gangie (5.T.)

- Shri Umakanfa Hazarika (8.1)
Shn Kiogen Gogoi -
-Shri Ranjit Hazarika (8.17)

Shri Gandiiram Pegu (5.T.)
Shri Nirmal Deori (8.1.)
Shri L. Binode Bihari Singh

- Shia 1. Rajen ‘-nngh

Shrt M. Tomai bmgn (a C.)
She K. Mndhumnngnl "nngh
Shrn . \.,lldODd Kabui (3.T.)

‘Shri |, Yaima Singh (8.C)

S 8. Kunjabihar Smgnj

Smt. V. Zingi (S 1)

Shri L. Bidyapaii Sinha
Shri N. Dhananjay Singh
Shrt W. Indrakumar Singh

Shri Ch. Barajendra Singh
Shri H. jaduman: Singh

Km. Subatata Chaudhury
Shrt L. Iboyaima Singh |

Maaipur.

nmisgioner (J udiciat,

. Contd.. 3=
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70, Shit 1. thacha Singh

v

7i.  Shn N. Sachibhushan Singh
72 Smt 1. Chanu Inoatomb
73.  Shn Ki. Ibochouba Metiel
74 Shri Sh. Geuramaohon Singh 4
: 75, Shn T.L. Khobung (3.7.) .
76, Shei R1. Kabui (8.1)

/7. Shrl Pn. Joychandra Singh (S.C)

the above hst inclndes S/Shri A, Riren Smgh, Brojen
Choudhury and Smi. Ng. Ruih who are aiready officiaiing as 8.0/
Supervisors as on 1487 Conscquently  their promotion as Sr.
Accounianis 15 only noiionai io proieci iheir seniority in Sr.
Acconuntants cadre.

Authority: AG’s arder dt. 171187 at P 3N of flc Na.

DAG{AKEYDRC/Sr. Acciis /87-88/71.

. Memo Na. Fatt (A&E)2 RG/R7-RR/%06-10 Dated 24 11 R7

C
)
3
<
=

F.AG. (Local), Imphai
Necretary to A.G
Persons concerned.
Steno to D.AG. (AXE)
I, |

Notice Board.

LUL I SRR Y] b-j Pt

-

Sd/-
Accouni Oifweer (Admn)

Oath Commissioner {Judicial)
Manipur.

ATTESTED
TRUE COPY

ADVOCATE
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CANNEXURE-A/

OFFICE OF THE SR. DY. ACCOUNTANT GENERAL(A&FE)

ATYTTYYT TTY

- ra TE ATVY T A Y
IVIANNICUIG | LIVIPLIAL

Fattl A&EY Oreder Na. 61
Daied, 19-07-2000

On recommmendation of the Departmental Screening Committee
heid on 07-07-2000 ihe foliowing oilicials are ailowed ihe beneili
under the Assured Carcer Progression Scheme in their respective

grades.

S1 No. Name & Designation Scale.

1. Ehﬁl\Li Brojendro Singh. - Rs. 5500-175-9000

o Acctt
2. ;nn E;hsm'ami{ishore Singh  Rs. 3300-173-2000
Sr. Acctt.

3. Shrill Khanvung. Sr. Acctt. Rs. 5500-175-9000
4.  Shr 8. Chingoman. Sr. Acctt. . Rs. 5500-175-9000
5. ShriT. Lungrei, Sr. Acctt. Rs. 5500-175-9000
6.  Shri Khaikhovang l1aokip. Rs. 5500-175-9000

Q A ~ati

Py
WAk i AW

{
With sttect frorﬁ
30-10-2000
30-10-2000
30-10-2000
30-10-2000 -
03-11-2000

07-12-2000

On placement to the higher scales the incimbents are required to
exercise opiton as required under FR 22(1){AX1) within i{one} monin
trom the date ot 1ssne of this order in terms ot Para 9 of annexie 1 to
ine O.Ivi. daied $9-08-95

Autharity:- A’ Oxder dated 30-06-2000 at P/IIN ot file No.
Esti{ AREYZ-ACF/2000-2001 .

ATTESTED
TRUE COPY

Sd/-

. Sr. Accounis Oficer/Admn.
t

Contd. . 2/-

Manipig.

ADVOCATE

Optir Commissioner (Judicial)
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Memao Na. Fstt( A&H){‘Q;ACP;’Q{}()O-'ZG()I/ ' Dated, 19-07-2000.

C
=]
o]
2
z
1

F.3. iv AG, Manipur.
P.A. to DAG(A&E)
F.AG. (Local)
Rill gronp.
Person concerned.
8/Raok/Personal tile

- Secy. To CAA, Manipur
Ofttice order tile. |

[N = fq) NG b
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ANNEXURE-A/4

OFFICKE OF THE
SRODY. ACCOUNTANT GENERAL (A & ),

TNY T &

MANIFUR, IMFPIIAL.

Estt (A&EYOrder No. 122
™ . 4 ¥ L) .1 < b~ . 1 A~ ~
paeq, .llllpll&li, e 10 sepiemoper, Zuud.

WHERKEAS a disciplinary praceeding against Shri K. Haokip,
Dl Ac couniant OI UIIICB GI Ille DI UCDUIY ACCOUHI&HI Uenel az {A&b },

RAnssimere Tomelial st s ol bl
ava&fipul, aiipna: i3 $On Wi OIGWG,

Now, theretore, the Denity  Accountant  (Yencral (A&H),
1V.l&n1DUI an!lal m exer C!SC OI Ule DOVVCIS COHICTI CG [)Y su D"l LHe U.) OI

Ui 10 a# #hn Manbenl QA Am F M nefnnde £ ¥t . |
J.\U.IU ERVERRVEY un.. W /iitbl AL Ul\ll U\pl Vj\i\n." \\.«Auoollnvuuuu, \.JV.ilLl.\’.l u.uu .

Anpeal) Rules, 1965, hereby places the said Shri K. Haokip, Sr.
- Accouniani under suspension wiiit iImmediaie efieci.

It is further ordered that during the period that this arder shall
remain in iorce ihe headquariers of Shri K. Haokip, Sr. Accouniani
“should he Imphal and the said Shei K. Hankip St Accountant shall nat,

ieave ihe neaaquanez s without onmmmg the pr GVIOHS DCI'IIIISSIOII of the
A

li el unl 1 Fal arXa)
ul INANSL O4 5‘ U
Sd/-
Depuiy Accoﬂntant Generai (ARE)

e g ven

A Tovnambant
uuuuyt.u 2 uuyum
Memo Nq. Estt. (A&E)YDisp-Act/Con-HP/2005-06/2263  Dated.16-09-05

Copy to -
4 Fak) PYr T 4 ° o~ A 3 4 XM o n
I QR AL LIMOKIP, OT. Acvouniani, (liice of ibe Sr.
NAG (A&E), Manipur, lmphal.

Commissioner (Judiciat)

TL\LL__, COPY Manipur.
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\{k \ ANNEXURE-A/S

To
The Dy. Accountant (iencral
Otiice of ihe Sr. Dy. AG{A&E}), Manipur,
Imphal.

Suhx= In the matter of a request to review my suspension Order
. Esii. AGE) No. 122, Daied 16.9.2005 and re-insiaie me
against my hen post without issning charge sheet thereat'

Madam,

‘With duc respect and humble submission 1 am to state the
fO 110V vmg I&CIS DBIOIG You IOI I&VOUI OI KIHO DGI‘US&! ana necessary

ﬂ"f‘ P e okl

VLWL O,

1. That, 1 joined scrvice as an Auditor wet. 7.12.1976 and
compicied more ihan 28 vyears of service as on ihe daie of my
auipcn&mn r.e. 16.9.2005 and duﬁng this tong service carrier | used to
periorm and discharge my officiai duiies io ihe saiisfaciion of my
superior otticers and without any hiteh and adverse remarks.

Hawever, to my utter shock and dismay | was suspended from
service vide Est{A&E) No. 122, daied 16.9.2005 without giving me a

Al Lav vanonnla) srmlrcncin fa wan

Alvn 4~ Antn i mAansAnl )
V‘lul‘\l\l (AN \-l\u.\dlv\- 11 YO\II.L PRV ‘.v“o\lll\ 0} SEARSNBANZ WV AR M BMANe D LBV J\luoull\o}

tor my suspension is deemed to he in connection with my otticial
works while I was posied in pension seciion.

2. That, conscgient on my suspension | used to nonder aver the
naiure of works I have done in differeni seciion and I am fuily
confident not to have caommitted mwﬂnng contrary to rles and norms

and as such my suspension from service is noi deemed io be reasonabie
and jushfiable.

3. That, I am the only bread carner in my tamily and my tamily
consisiing of 8 membpers are whotly and u_uduy dependani on me i aii
ICSPCCt.

Contd.. . 2/-

”

Z

1. Ibuyalma % .

Oath Commissioner Judiciah
Menipur.

ATTESTED
TRU Co Py

ADV() CATE
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It ix, theretore, carnestly requested that my suspension order he

reviewed favourably and re-insiaie me againsi my tien posi ai an early

date s as to avoid legal tussle and tor which act of kindness 1 shall
remain ever graieiful o vou.

Yomrs faithtully,
Sd.-
K. Haokip~

‘ Sr. Accouniani.

Nated/tmphal -~
The 6" Dec. 2003.

Copy to:-
The Secreiary (CAAJ, Mampur,

o
Al G lrﬁa S%ﬁsg

ATTESTED
TRUE COPY

ADVOCATE
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ANNEXURE-A/G

T
L%
The Accountant (ieneral (A&F),
Manipur, imphai.
Sub - In the matter of a request tor Re-mstatement. trom
suspension vide Officer Order Esii. (A&E)/Order No.
122 dt. 16-9-05.
Sir,

~ Wiih due respeci and humbie submission, I, ibe undersigned,
have the honour to state the tollowing lines ot my gricvances hetore
your for iavour of Kind and necessary redresai, picase.

That, tor reason(s) unknown fo me, | was suspended tram service

along with some of my coiliques under Office Order No.

Lattl A e LN Vedne N 1YY dnéad TAMOMNDNOE  anil,y
Lo a1 PUTOUT VG, Ak, GAWCG LU /) eVvd

priar memo {0 enable me to defend mvselt.

b o ~
FRrILLIIVUL 1O0W 15

‘That, now more than anc vear has clapsed since my saspension
b} - r 1 i 4 ‘. L] ~ i I rad .
and as 1 have been ailowed io draw oniy 2/3" of my emoiumeni as
subsistence allowance, 1 can no maore support my tamily.

Naw, therctore, 1 would request yon to kindly re-instate me
againsi my iien pasi ai an early daie which 1§ ai your discreiionary
power,

For this very act of kindness, | shall remain cver gratetul and
ihanikdui io you.

With regards.

Yours taithtully,

Sd/- .
{KHAIKHOQYANG HAQOKIP)
Daied, Imphai,
the 1¥ March 2007

Copy to - .
1} The Preswdeni (CAA)
2} The Gieneral Seeretary (CAA)

=
oGS 5y
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ANNEXURK-A/T7

Y
A
OFFICE OF THE ACCOUNTANT (iI"NFRAI.(AU}: MANIPUR
IMPHAL ; 795001

Oitice Order Nao. 40
Drd. §3.00.2000.

The tollawing ofticials are restricted to enter office nremises

wiihoui spectiic wriiien permission 11'0111 ire Head of oflice wiih
immediatc cftect. '

SL Na. " Name and designation Fitect date
i. (ﬁnmgkhuhm Kuki, R.K. 16.05.2005
2. N.Nirpen Meiiei, C/T 26.06.2005
3. K. Madhnmangal Singh, 8r. Acctt. 17.0R.2005
4. Ng. Koshing Moyon, Accii. 16.05.2005
5. Lhingzalam (Gangte, Acctt. 16.09.2005
6. Sh. Kanjii Singh, Accii. 16.08 2005
7. 1.8, Ramya, /T 16.39 2005
B. K. Haokip, Sr. Accii. 16.05 26065
9. K. Renjamin, Sr. Accett. © 16092005
i0. V. Nunihuk, Accii. 18.G1.20606
. Th. Kapiba, (e 1), 30-09.2004.

Authority:- DAGIA&EYs arder dtd. 02.06.2006 at P/IN of File Na.
Esti. (A&EYSuspension/Z3(5-06.

Sdi-
Sr. Accounts Officer,
. - (Admn)

Mema No. Weltare/Permission/A( W AuY2005-06 Dated; (15.06.2006.
Copy io -
1. The Commandant,
CRPF, AG posi, Babupara.

2. All the watcher concerned.

~ 41

Sd/-
('I'. Shantikumar Singh )
Welfare Assistant.

ATTESTE | -
TRUE COI;IY), m “iBoyasrha SIAg Qgﬂ

4D

issioner (Judicial} -
Manipur.

VOCATE
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- O0.ANo.214 of 2007

Shri Khaikhoyang Haokip
..... Applicant
Versus
Union of India & Ors.

...... Respondents.

The written statement filed on behalf of the

respondents above named.

WRITTEN STATEMENT OF THE RESPONDENTS

L. That the deponent had gong through the original application and
understand the meaning thereof. The statements which are not specifically admitted,

are deemed to bg denied.

2. That with regard to the statement made in paragraph 1, the respondents beg
to state that to hold an inquiry against Shri Khaikhoyang Haokip, Sr. Acctt. under
Rules 14 of the CCS(CCA) Rules, 1965 a charge sheet had since been framed and
issued to the applicant vide this office Memorandum No. Estt(A&E)/DP/KH/2007-
08/558 dated 7 September 2007(Copy enclosed as Annexure-X/1).

3. That with regard to the statements made in paragraphs 2 and 3, the '

respondents beg to state that those are within the specific knowledge of the applicant

and the respondents beg to offer no comment.

4. That with regard to the statements made in paragraphs 4.1 to 4.5, the

respondents have no comment to offer. \ §

\

v ot

Al el

o [1L] 07
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5 . That Wlth regard to the statement made in pa}a:g"aﬁpn 46 the respondents
beg to state that an investigation team was formed vide this office Estt(A&E)/Order '

No.44 dated 31 May 2005 to investigate the alleged fraudulent drawal of ‘higher
penswnery benefits by Head Masters/Head Pandits of anary/Lower Primary
Schools under the Govt. of Mampur based on megular orders issued by various
Directors of Education(S) and Zonal Educatlon Ofﬁcers and for submission of a

preliminary report (Copy enclosed as Annexure-X/2). In case of refixation of |

pensions involving. higher pay with retrospective effect, concurrence of the Finance

Department, Government of Manipur was needed under Rule 267 of the General
Financial Rules, 2005( Rule 42 A of GFR 1963). However, the Sr.

Accountants/Accountants and Shri Y. Manaobi Singh, the then Sr.AO(Pension .

Revision) in collusion with each other ignored the said provision and allowed
pension revision of 1458 cases of Head Pandits’Head Masters of Lower
Primary/Primary Schools based on higher pay with retrospective effect. At the very

 outset, the investigation team investigated more than 200 such cases of Head -

Pandits/Head Masters of Lower Pﬁmary/Primary Schools out of the 294 cases
mtimated by the Secretanat Education Department (School Sectxon) vide their letter

_No. 1/ i 1/05 SE(S) dated 7 April 2005. The above mentioned 200 cases were revxsed

by the applicant and other staff of this office, in collusion with Shri Y. Manaobi
‘Singh, §r.AO (Peﬁsion Revision) who was looking after the work of pension revisiph
with effect from 12 August 1999. It may also be mentioned that the concerned Sr.AQ
(Pension Revision) himself pointed out various irregularities in graﬁting of higher
scales to the Head Pandits and req_ugste& for immediate action to remove the above
irregularities ,t'd“the Commissioner of Education(S), Gov;:mmem of Manipur, with a
copy endorsed to the Director of Education(S) for information 'and necessary action
vide his letter No.Pen/ROP-90/90-91/713-14 dated 21 November 2003. However, the
same Sr.AQ (Pension Revxsnon) in collusion with thé applicant and other staff of this
~office connnued to approve and authorize the said irreguiar pensnon revision cases of
Head Pandlts/Head Masters after he had pointed out the 1rregu1ant1es to the
Government, ‘without having any clarification ﬁ'om the Govt and obtaining

" necessary orders from his higher authority in this respect.

ES
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The apphcant Shr1 K. Haokip, while functioning as Sr. Accountant in

Pension Section from 20-05-03 to 12-07-05 in the office of the Sr.

DAG(A&E) Manipur, was not allotted any works relating to Education Department.

.However, he processed the Pension Revision cases of Head Pandits/Head Masters of
schools of ZEO-Ukhrul, Chandel and Kangpokpi without receiving any office order/ -

authority to do so in addition to his allocated duties' As for instance, Shri K. Haokip
processed the rews:on case of Head PandntfHead Master holdmg PPO/SM/10775
(Copy enclosed as Annmre X73).

‘That, the said Shri K. Haokip, Sr.Accountant thereby failed to discharge
his duties properly by conducting himself repeatedly to the acts inconsistent to his

official duties with deliberate breach of office order and committing unauthorized

interferences to the officially allotted duties of other staff,

That, the said Shri K. Haoklp, whﬂe functioning as Sr. Accountant in

Penslon Section durmg the aforesald period, processed pension revision cases of
Head Pandit/Head Masters of Lower Primary/Primary Schools, by opening “Part
files” containing the only documents received by that time and no.effort was made to
link with the “original Pension files” of the concerned pensioners.\ No office order or
writyen instruction from his superior officer(s) was obtained for such opéuing of
“Part files”.

The said Shri K. Haokip, Sr. Accountant thereby failed to discharge his

. dutles properly by conductmg himseif to gross negligence in the discharge of his

official dutaes

That, the said Shri K. Haokip, while functioning as Sr. Accountant in
Pension Section during the said period received under his signatun_'e many pensioners’
pension authority copies in bulk without any official authorization. The pensioner’s
pension authority copy would be dispatched to the,concerned and individual
pensioner by poSt in the absence of any official authorizagion to receive it by

~ authorized person. As for instance, the said Shri K. Haokip, St. Accountant received
in bulk such-5 (five) copies of pensioners’ pension authorities on 17-02-04 -without -

any official authorization to do so (Copy of the receipt is enclosed as Annexure

B W



The said Shri K. Haok:p Sr. Accountant thereby failed to discharge hls
duties properly & honestly with conduct of wholly unbecommg a Govemment
gervant, | -

That, the said Shri K. Haokip, Sr. Accountant while working in Pension
Section. during the said period, without official authorization, processed many
pension revision cases of Head Pandit/Head Masters of Lower Primary/Primary
Schools on the basis of many letters, Service Books which were neither received
officially nor diarised in the Sectional diary Registers in violation of the Office of the
St. Dy. Accountant General(A&E),Manipur Order No.3 dated 12-07-1993. For
instance, the said Shri K. Haokip, Sr. Accountant processed the pension revision of a
pensioner holding PPO No.SM/10298 on the basis of Z.E.O.(Chandel) letter
No.4/4/93 ZEO(CDL) dated 24-02-2004 under which the Service Book and LPC of
the pensioner was enclosed. The said letter dated 24-02-2004 was neither officially

*received nor diarised in violation of the office order No.3 dated 12-07-93.He put up:
the said pension revision upder PPO No.SM/10298 to the Sr. A. O. of Pension
Revision on 15-03-04.

The said Shri K. Haokip, Sr. Accountant, thercby committed gross
wuregularities and exhibited gross negligence in the discharge of his official duties .

In view of the facts stated above, since the applicant had commmed gross
irregularities in the processing of pension revisions of the Head Pandits/Head
Masters of the Lower Primary/Primary Schools ‘3 pointed out by the said
investigation team, a disciplinary proceeding was contemplated to be inil:iz;ted against
the applicant and hence he was placed under suspension by this office order dat;:d 16
" September 2005.

The matter was also examined bj) the Enquiry Committee of the Manipur
Legislative Assembly. The report of the Committee was presented to the House on
18 July 2005. The report pointed out that the total amount drawn on pension, gratuity

piS



and commutation after revision of pension being around 12.66 crores (Copy of the

said Report is enclosed herewith as Annexure-X/3).

6 That with regard to the statement mac!ezin paragraph 4.7, the respoodents
beg to state that a thorough investigation by the team led by Shri Ch. Joykumar
Singh, Sr.AO was goiﬁg on to measure quantum of the gross inegulorities 3comn1itfed
by the appIiCaot while he was serving in the Pension Section dl!ﬁng the penod from
20" May 2003 to 12"1 July 200S. Since the apphcant was posted to Pension Section
for almost 2(two) years, the investigation could not be completed within a lmuted

time to the satisfaction of the investigating team. Hence, his representation could not

berewewedatﬂlat stage

7. Thathﬂlregardtoﬂlestatementmademparagraph480fﬂlemstant

application, the respondents beg to reiterate that the representation submitted b'y the

apphcant on 01-03-2007 could not be oonsndered as the gravity-of the nregulantles

_ comnutted by the said applicant could not be measured meanmgﬁllly at that time

’ although ithad been ¢stablished that the apphcant had done gross n'regulantxes in the

processing of pensmn revigion cases, Now a charge sheet has been framed against the
applicant ; for comnuttmg vanous irregularities in his oﬁiclal works as well as lack of
integrity as a Govemment employee

8. | That ‘with regard to the statement made in parag‘aph 4.9 of the Ongmal
apphcanon, the respondents beg to state that since a prima facie case is made out
agamst the applicant as per the said prehmmary report and departmental proceedmgs
are likely to result in imposition of penalty, the entranice of the said applicant to the
office had been restricted so as to prevent him from influencing the investigations of

~ the said pension irregularities committed by the applicant.

9 Thatw:ﬂlregm'dmﬂ:estatementmadempm'agraphSIoflhemstant
Ongmal apphcatlon, the respondents beg to state that as stated in paragraph 6 and T
of this affidavit ﬁ'ammg of charges could not be done against the apphcant thhout
considering and measurmg the gravity of the irregularities oom:mtted by the
applicant. Now a charge sheet has been framed and issued to the apphcant and the

enquiry would be completed as expedmouslﬁ‘ posslble.
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10.  That with regard to the statement made in paragraph 5.2 of the instant

i Original a;;plicaﬁon, the respondents beg to state and reiterate the statements made in
paragraphs 5, 6 and 7 above and to state further that the applicant had committed
gross irregularities and showed lack of integrity in the processing of pension revision

. cases. His processing of these cases was violative of rules and reguhﬁom and

" accordingly he cannot escape responsibility )by shifting the onus to a superior

authority. Hence, his statement is unfounded and may be rejected. ‘

11. That with regard to the statement made in paragraph 5.3 of the instant
application, the respondents beg to state that the said Sr. Accounts Officer was, in the

. meantime, transferred to the office of the Accountant General (A&E), Meghalaya
vide Admn-I Order No.39 dated 13 May 2005 of the office of the Accountant
General (A&E), Assam. Subsequently, he was transferred to R.T.I, Shillong on
deputation by Accountant General (A&E), Meghalaya. Accordingly, this office wrote
to the concemned Accountant General to serve a memorandum to him based on the
preliminary enquiry report. In the meantime, the case was referred to CBI vide this
office letter No.DAG/Cell/Misc/2005-06/111 dated 25 May 2006 for further
investigation in view of the gravity of the case and hence departmental proceedings
were stopped for sometime. The CBI declined to accept this case due to paucity of
time vide their letter No.1171/30/COMP/SLC/NER/2005 dated 7 June 2006. The
cadre controlling authority of the said Sr. Accounts Officer has now been vested with
Accountant General (A&E), Manipur vide Accountant General (A&E), Assam D.O. .-
letter No.AG/Sep/Gr. ‘B'/2006 dated 28 July 2006. Accordingly, a memorandum has
been issued to the said Sr. AO by this office vide Estt(A&E)/Disp. Act/Con-HP/2005-
06/515 dated 20 August 2007. The reply dated 25-08-07 of the said St. Accounts

~ Officer was not found satisfactory and therefore a cl_:argé.sheet had since been issued
' vide this office Memorandum No.Esti(A&EYPF/YM/Sr.AO/2007-08 dated 31-08-
07. Further the Principal Director, R.T.L Shi]long has been requested to relieve him
and join the office of the Sr. DAG(A&E), Mampur for facilitating deparlmental

proceedings.

Further, as per ﬁndmgs in tﬁe preliminarj report of this office, the gravity
of the irregularities committed by the ooncegﬁnployees have been discussed and
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measured initially by this office. The official who received pensioners’ copies of
pension payment authorities in bulk without any authority to do so apart from other
irregularities were suspended as their offence was grave. Eight other officials were
also involved in committing various irregularities. However, they had not received
pensioners’ copies of pension payment authorities in bulk. Therefore, those officials
were not suspended but were transferred to less sensitive sections and memorandums
were issued of those officials also. Their replics were not found satisfactory and
therefore charge sheets were issued to these officials also. Thus, this office is
committed to take disciplinary action against all the officials involved and will not

show any leniency towards any one.

12. - That with regard to the statement made in paragraph 5.4 of the application,
the respondents beg to state that as stated at paragraphs 5, 6 and 7 above, the charge
sheet against the applicant could not be framed without thorough investigation with
proper documentation. Now a charge has been framed and issued to the applicant.

13. That with regard to the statement made in paragraph 5.5 of the Original
application, the respondents beg to state that as stated at paragraph 12 a charge sheet
has been framed for gross irregularities committed by him with conduct wholly
unbecoming of a Gowt. Servant and inconsistent to his official duties etc. under the
CCS(Conduct) Rules,1964. Hence, the allegation of the applicant of being scapegoat
as per his statement may be rejected.

14. That with regargl to the statement made in paragraph 5.6 of the instant
application, the respondents beg to state that the applicant had committed gyoss
irregularities with conduct unbecoming of a government servant in the process of
many pension revision cases of Head Pandits/Head Masters of Lower
Primary/Primary Schools and accordingly, a charged sheet has been framed and
issued to him. The respondents further to state that the grounds set forth in the
original application are neither tenable in law nor on facts and are not good grounds
for which the application is liable to be dismissed.

15. That with regard to the statements made in paragraphs 6 and 7 of the
instant application, the respondents beg to offer no comment. u
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16. That wrth reg_d to the statement made in paragraphs 8 and 9 of the

apphcatlon, the respondents beg to state that. the apphcant has commttted gross:
1rregular1t1es with conduct wholly unbecoming of a Govt. servant in. the pension
revision cases of Head Pandlts/Head Masters of Lower anary/anary Schools,
and a charge sheet has been_ framed against the applicant. Hence, his prayer could not
be sustained and may be rejected for the end of justice.

17 That the respondents beg to submlt that in view of the submlssmns above

the Ongmal Application is w1thout merit and is liable to be dismissed.

e ' Si’gnature of the deponent
sr-wgrvarere (¥. 9. )

Deputy Acconntant General (A& B)

2z gl @ieie (Dar) T siafed
Office of th: S¢. Dy. Accuuntaut Gcnﬂal
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Manipu, suphal

'\ VERIFICATION

1, Viswanath Singh Jadon, Dy. Accountant Gene‘ral(A&E),Manipur do
hereby verify that the contents of the above paragraphs ..\ to 3F.. are true to
the information based on records which I-'belie,ve‘to be true and those of the

~ annexures are true copies of the original and I believe the same to be-true.
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5. Aftention of Shyj K. Haokip, Sr. Accountant is invited to Rule 20 of the
Centrdl "Civil Services(Conduct) Rules.1964. under which no Government servan

shall ’oring Or attempt to bring any political or outside influence to bear upon any

im imlhonh to further his interest in respect of matters pertaining to his

H

Eonty,
service undér it (Jovemmem It any representation is received on his behalf from

another person in respect of any matter dealt with j n these proceedings it will be

presumed that Shri K. Haokip, Sr. Accountant is awarc of such a representation and
that 1t has been made at his instance and acuon will be taken against him for

violation ¢ Rule 20 of the .08 (Conducet) Rules, 1964,

6. The recetpl ol the Memorandum may be acknowledged.

(M-

(V.S. Jadon)
Dy. Accountant General(A& £)

. e

Shii K. Haokip, Sr. Accountant
Chasad Avenne, New ! ambulane Road
Tmyplesdy

[, v Syegaas Sy LA S SO
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. That Shn K. Haokip held the pml of Sr ALcountmt 1n_ Pensmn Sechon durmg, th_c {; '

. period from 20-03-03 to 12-07-05 in the olfice of the Sfx Dy, *.'Accountant Genm al (K&J): 1
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Preliminary Reports on investigatiun of alleged Fraudulent drawal of pensiofiery
benetits of Head Master/Head Pandits of Primary/Lower Primary Schools under
Government of Manipur. '

1. Introductory:-

Shri Ch. Joykumar 5ingi, Sr. Accounts Officer (Admn) has been appointed as

Investigation Officer to investigaic the case of alleged fraudulent drawal of :

arrears of pension and pensionery benefits in respect of School Head
Pandits/Head Pandits in-charge of Government of Manipur.

He will be assisted by the following 3 (three) sub-teams:-

Team No.l. (a) N. Sachibuson Singh, AAO.
(b) M. Premkumar Singh, St. Acctt.

Team No.2. (a) The Ibohal Singh, AAO
(b) L. Deben Singh, Sr. Acctt.

Team No.3. (@) Y. Devanand Singh, AAO
(b) P. Iboyaima Singh, Acctt.

The Investigation should be started from 31-05-05 and its findings (Pre-
liminary Report) should be submitted to DAG(A&E), Manipur.

[A photocopy of Est(A&E) Order No.44 dated 31-05-05 is enclosed for
reference as Annexure-A]

| A brief reference to some orders/correspondence issued by Government
oi Manipur.

(a) Grant of Head Master's scale of pay 10 retired teachers in lower
primary/primary schools and drawal of pension arrears and salaries — cancellation of
arders thereof.

There is no scale ot pay prescribed for the Head Master of a Lower Primary
School as per Government Records. The rules provde for a scale of pav specific only
for a Head Master ‘n Primanry School as evident from the pay scales indicated in the
Revision of Pay (ROP) Rules. 1966 and all subsequent ROPs. with a provision. ull i-
1-96. for grant of charge allowance to teachers acting as in-charge Head Master/Head
Pandits in LP/JB/Primary Schools at the raie of rs. 5/- pm. if the number of Assistant
teachers in the school is 3 and Rs. 10/- p.m. \f the number of teachers exceeds 3.

All such orders that have been passed by the Director of Education (S) and any
other officials in the Directorate on or after 5.5.03 for grant of Head masters pay scale
10 retired’ teachers without approval of the Govt. and have nol been passed in

/
o 'z*ﬁf/ gl oy S o

1
l

prm——




« l% -
. : 4 . Q
compliance of specific count orders with necessary Govt. approval stand cancelled b
with effect from the date of passing of those orders, and the status prior 10 5.5.03 in

respect of the pay scales and pensions due 1o such retired teachers will be deemed to
have been restored. ’

[Rgfé{ence to Govt. of Manipur, Secretariat Education Dept
(Schools)Orders No. 1/11/05-SE(S) dated 21-4-2005.issued by R.R.

Rashmi, Commissioner (Edu/S) Govt. of Manipur and a photocopy
enclosed as Annexure “B”]

( . (b)  Fraudulent drawals of arrears and pensions by HeadMasters/Head Pandits -

X ) _ Since the House Committee is currently enquiring into the case and is of the
. view that the fraud. if any. committed by the officials involved in the Directorate of
School Education and other Agencies should be-immediately detected through proper
investigation of all aspects and examination of all documents, it is considered
necessary that the Revised P.P.O.s issued by A.G. Office on the advice of Director,
Education (S) are suspended and kept in abeyance till completion of full investigation.

The examination of the documents will involve not only scrutiny of the orders
passed by the Director, Education(s) or officials at other levels but also the Service
Books of the concerned retired teachers who benefited from irregular drawals based on
these orders and the revised PPOs.

[Reference to Commissioner Education(s) R.R. Rashmi’s D.O. letter No.
1/11/05-SE(S) dt. 21-4-05 addressed to Shri P.X. Kataria, A.G. (Audit),
Manipur and a photocopy of the order enclosed as Annexure “C”.]

3. Clag‘lﬁcaﬁons sought to the Govt. of Manipur 1n- the Month of Nov &
Dec/2003 by the Sr. Accounts Officer (Pension) in respect of irregularities in granting ‘
of Higher Scales to Head Pandits.

(a)  The Sr. Accounts Officer (Pension) who has been dealing with revision
of pension cases , has pointed out various irregularities in granting of
higher scales 1o the Head Pandits and requested for immediate action to
remove the above irregularities 10 the Commissioner (Edw/S), Govt. of
Manipur. with a copy endorsed t0 Director of Education (8) vide his
fetter No. Pen/R.0O.P.-90/90-91/713-14 dt. 21-11-03.

(A photocopy of the leer di. 21-11-03 signed by Shri Y.

_ Manaobi Singh, Sr. A.O. (Pen) is enclosed as Annexure ‘D’ for
e , reference]

(b)  The Sr. Accounts Officer (Pension) who has been dealing with the
normal pension cases without revision cases has referred the pension

Q/\,«q’z’//‘“’/" -



School 1o the Commissioner, Finance
copy endorsed 10 the Commissioner
;oo Penll-4/Supn/l014/2003-04/849—52 dt.
- irregularities and seeking cl

‘snclosing the Service Book of

case in respect of Shri N Angou Singh; Retd. HeadPandit of Netaji L.P.
(P.1.C.), Govt. of Manipur with a
Education(s) vide his letter No.

A& -

—

.2

17-12-03, pointing out the

a5Sification of the eligibility/ineligibility of
the Scale of Rs. 1400-2300/- to the head master of L.P. Schools by
Shri N. Angou Singh for reference.

. (A copy of the letter dt. 17-12-2003 signed by H. Doruma, Sr. Accounts
'. Officer(Pen) is enclosed for reference as Annexure “E”.]

4. List of officials posted in
and related cases of pension Revisions.

pension Section dealing with Educaticn Department

Name and Designation

S, ‘

| Woks aliocated ',
| 'l

No. | .
rl‘ H. Jadumanu Singh. Sr. Accit. 14-3-2000 to 20-5- | Directorate of Edn(S), Zonal
! 2003 Education Offices including
t Primary to Junior High School
L | excepting Zone-1I1 & IV.

2. K. Sumitibala Devi, Sr. Acctt. 21-5-2003 to 18-5-| L.P., Primary, Junior High
\ 2004 ' Schools, Z.E.Os.(Jiribam,
Kangpokpi, Kakching,
\ \ ) Chandel, Ukhrul, Senapati,
: Churachandpur and Wangoi)
\ \ | ZEO.-1&11
3. | K. Benjamin, Sr. Acctt. 672004 to 13-5- | L.P,, Primary, Junior High{
' ‘ 2005 Schools, Z.E.Os.(Jiribam,
Kangpokpi, Kakching,
Chandel, Ukhrul, Senapati,
Churachandpur and Wangoi)
i ZEO.-1&11
L4, Sh. Ranjit Singh, Acctt \1!-6-2001 to 54 | High  Schools,  Colleges,
| 2004 Higher Secondary Schools,
\ | ZEO I (Thoubal)
5. “Y.lbom‘cha Singh, Sr. Acctt. \6-4-2004 to \2-7~\High Schools,  Colleges,
* . 2005 Higher Secondary Schools,
P \ ZEO 111 (Thoubal) J
L6 | Ng. Koshing Moyon. Sr. Acett 11-6-2001 10 -4-|2ZEQO -1V, Dl (Moiranil
i ‘ ) | 2004 _ Electricity etc, Medical.
e 7 1 Y. Sharat Meitei, St Accll L 8-4-2004 10 127 lZEO ~Iv. DI {Moirang)
‘ ! 12008 | Electricity etc, Medical.
tg. | L.S. Ramyo, C/T $ 2971272001 w0 12-7- | Receipt & Diarising, Typing of
l L2005 ! letters. writing of pension
] \ { \ Revision Authorities.
F \Chungkhu\un Kuki, R/K \9_10-93 1o 15-5- Keepingofpcnsionrecordesﬂ
‘ 2005 pensioners

FO. \ Lhingzalam Gangte, Acctt.
04

|

13-9-2000 1o 5-4-

Despatcher, issue of Try Alcs
(DAA Broadsheet) 7 MR, 8
| MR, IRB (1 1,12,13)

ey



Mener. Gr. D

2004

+ 11-2003

1-2005

-

P

721272002 to 5-4-

\27-9-2000 to 24-

25-11-2003 10 16-

A7~

1-1-04 but no work allocation
as C/T was found to issue.
Pension Revision

e
He was promoted 10 C/T frorj

Pension Revision

.
\ 14. \ Y. Manaobi Singh. 5r- A0 \ Prior 2001 upto Pension Revision
S 2642005 4
o [Reference 10 Sr. A.O (Pension) confidential letter No. Pen/Policy/2004-05/327

/ : dr. 18-5-05 (Annexudre S
. Section Annexure “0i enclosed)

B 3.

revision.

Works
;_ allocated for
£ Educatuion

Revision
cases done

SM/12222

(Moirang)
SM/12975
SM/14932
SM/6310
SM/2708
SM/11620

I
12, Sh Ranjit Singh, AcCT | ZEO-iI
"1 (Pension)

| |
o |

1 ZEOs except
Zone-ll1 & AY

SM/3494
SM/7080

) "0 Jadumani Singh.
L SroAcctt {Pension?

| SM/12247
| SFi2282

}

e
4 T Sumitibala Dev.
Sr. Acctt. tPerseen:

Zone 1 & WV

1 {_ L SM/T987
| i o L SMUs987
K. Haokip. St Accll 1 Education
(Pension) { pot allotted 10

11 him

Head Pandit

TEOs eacept  SM/12810
_ T %A= s
SM/10775 | 7ZEO(Ukhrul) "Not allocated !

SM/10298
SM/12510

enclosed) and Allocation of duties of Pension

A list of names of Accountants who are taking part in dealing of school pension
revision cases of Head Pandits (not exhaustive) and are not allocated to do the works
of pension revision of Head Pandits as per allocation
Revision. Some are not even posted 10 Pension Sec

of duties at the point of time of

tion at that time of the pension

Name
ZEQOs where
pension casc
relates _

ZEOQ (CCPur)

Not allécated

to him
-DO- --DO-
Chandel -DO-
CCPur -DO-
Zone-l -DO-
Not atlocated |
to him ’
-DO-
-DO-
‘ \ Not allocated |
i | 10 him ‘
| Zone-IV . DO-
\ Zone-11I ! DO- ‘
" Zone-1V " Not allocated
' 10 her
Zone-tV -DO-
Zone-1V '. -DO-

| to him 1
-DO- i
DO- |

7ZEOQ, Chandel
ZEO, KP1




- \ SM/10605 | ZEO,UKL | -DO- i

e s
e T ekt Sebtas _‘-'"‘..‘"'"—_"'_ %‘b
Th. Jayanta Singh. : Education not SM/12980 | ZEO, Wangot Not allocated
Sr. Acctt. (Pension) L aljoned 10 { to him
him sM/14642 | ZEO-I . -DO-

SM/8920 | Edn(s) -DO-
Y. lbomﬂc-'l‘.r_\;x Singh. ZEO-IV Not allocated
Acctt (Pension) _ to him.

SM/5889 ZEO-Ukl Not allocated

to‘him

© DO
Not allocated
to her

Pension at
that tme

Lhingzalam | Not allocated
Gange.C/T. (Penion) '\ to her

ZEO-IV
ZEO, Chandel

SM/7378
SM/2831

ZEQ, KP1
ZEQ, Chandel
ZEO, Chandel

| SM/7478
SM/12903
Lhohao, Sr. Acctt. SM/129%4

i .
| Pension |

Not allocated

[Statements from Pension Section enclosed as Annexure «H” for reference].

6. A short list (not exhaustive) of pension revision cases of Head Pandits where
office procedures have been seriously neglected and revision of pension cases settled
abruptly without vital information in record (e.g. pay regulation, pension reports and
service books etc.). Cases were never put up to AAO as signatures of AAO was not
available in every casef produced 10 Investigation Teams. Furthermore, initials of

dealing Accountants in the Pension Authority office copy are not available.

Sl | Name  of ‘dealing | Name of | PPO No \Rcmarks J
No. | Accountant
SM/14854 Pay regulations\ _

1. | Nosignature found.
and report not |

\ available.
SM/5813 Pay regulations
not available. \
\
|
|

| .
| Md Maheiruddin | SM/6820 | PR. and SB
j ’ ot available.

\_, I e v t. n
3 K. Sumitibala Devi S, Khomdonbi | SM/14622 iPay regulations |

not available.
Pay regulations 'j

Th. Nabakishore

T T
SM/12903

L4 ,F]_'hingzalam Gangle Thangkhomang

| | 1 . )

1 s } ; not available. !

;’_—"—T—"’,‘_—'———‘ - T

5. Lamkhohao N.Yarpang SM/10605 Pay regulations |
i
i

not available.

‘Lamkhohao M. Ningahe! Pay regulations
not available. |

K. Benjamin G. Kabuichung \ SM/588% Pay regulations |
| | not available. |

SM/10153
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N.B. The names of the dealing Accountants arc subject to verification by Sr. AO.
(Pension) who signed the Pension Authority copies as the signatures of AAO
was not found in the Revision cases done

1. Serious negligence of office procedures in the settlement of pension revision
cases of Head Pandits by dealing Accountants, AAO and Sr. Account officer.

Pension revision cases of the Head Pandits were never put up by the dealing
- accountant s to the next higher authorities i.e., Asstt. Accounts Officers for checking
and approyal as per office procedures .Almost in every caseg no written recordg qﬂ:f”
O v "o . . .
available 10 “Note™ Side of the Pensicn file and office procedures have been virtually
negiected. It is ot known how Sr. A.O. (Pen) was satisfied with such omissions and |
irregularities. Records received are not properly received and diarised.

As instances mentioned below, Sr. A.O. (Pen) has authorized the pension
payments without checking by concerned AAO (Pen).

SM/12222, 5813, 12510, 14622, 13588, 12980, 7478, 14614, 7378, 12904 etc.
The Invéstigating Team at the outset, has got more than 200 (two hundred)

cases of head Pandit Pension revisions not passed through AAO (Pension) for
checking as per office procedures.

o A ———

g. Unautho'riéed handing over of Pension records by Shri Chungkhotun Kuki,
Record Keeper to unauthorized persons.

!TSL Name of unauthorized | Particulars of PPO Nos. of | Date of handing over i
iNo. persons pension records : of the record papers
i including service
1 : books.
1 V. Zingi. St. Accti. (not | SM/12742 10-03-2004
| in Pension Section) | SMyadal, SM/438, SM/1461, } 01-04-2004 ]
a | SM/2884, SF/3729. SF/4630 by
= | SM/9309. SM/4360, SM/5403, 29.03-2004 | &
: . SF/4569 }' ‘. .
=W Bilashini Devi (Audit | SM/5121. SM/14088. - 19032004 1
, Office) ‘ SM/8843. SM/13029. SM/17290. 1 '
g SM/13671 } 02-03-2004 |
3 N, Nipen Meitei, C/T | SM/8652, SM/6740, 7 22-03-2004
(Pension) - | SM/17268. SM/8366, SM/9342,
SM/5278, SM/8353. SM/8187, } 29-03-2004 | .=
SM/9575 -
e 4. | Sabir (Audit) | SM/12398 ! Nodate | s,
‘O«m 24‘% ¥
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LS. Ramyo (Pension) | SM/10229 18-02-2004
| SM/19546, SM/T511 19-03-2004

Y. Sharat and Kumar of | SM/6820, SM/11141,SM/2986, } No date.

Try SM/7620, SM/8934
N.B. These are not exhaustive.
9. Unauthorised handing over ot pensioners’ pension authority copies in bulk and -

in block at a time to pension staff and unauthorized persons and receiving the same in
bulk by them at a time instead of sending them by Post to pensioners concerned or to
their authorized person/s by Despatcher in Pension Section.

As per allocation of duties of pension Sectfion, Lhingzalam Gangte, C/T was
allotted 1o do the dispatch work of Pension Section.

Name of the unauthorized persons who have taken the pensioners’ copies in
bulk are given below (not exhaustive)

rSl. No. | Name No. of | Date

1. C. Kuki, Record Keeper 15-01-04
19-01-04
05-02-04

17-02-04

N. Nirpen Meitei, C/T

S

30-01-04
16-03-04
24-03-04

3. K. Benjamin, Sr. Acctt.

—t

14-10-03

4. Ng. Koshing, Sr. Acctt. 17-02-04
24-02-04

15-03-04

.———-m-—-pO\thJLII\Jm

N O

v

LS. Ramyo,C/T 29-09-03
14-10-03
24-10-03
| 06-11-03
:11-11-03
| 18-11-03
| 04-12-03
12-12-03
15-12-03
13-01-04
30-01-04
05-02-04
06-02-04
11-02-04

_—n N W
<
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< b
ll 14 12-02-04 _\f
4 13-02-04 |
6 18-02-04 1
5 01-03-04 E
K 05-03-04 )
7 11-03-04 ._,_\
6. Gyasuddin (L--authorised 116 14-10-03 :
outside person; 12 21-10-03 ':
12 | 23-10-03
24 | 27-11-03
|12 02-12-03
10 02-12-03
‘ 12 | 04-12-03
|19 08-12-03
E 12-12-03
K 16-12-03
| '8 18-12-03
15 19-12-03
7. \ Sh. Ranjit Singh, Sr. Acctt. L 10 09-02-04
12 18-02-04
8. Y. Sarat Meitei, Sr.Acctt. i3 13-01-04 :
4 04-03-04 i
9. Seiklum (Qutside person) 12 10-10-03
. 13 29-12-03
10. Lhingzalam Gangte, C/T 6 06-01-04
11. K. Haokip, Sr.Acctl. 5 17-02-04
12. Md. Anwar Hussein (outside 7 29-01-04
person} 5 30-01-04 ;
6 30-01-04

N.B. Treasury Payments
pensioners who have not presented pensioners’ COpy (0

10. Brief reference of cases having ser

benefits thereot and ohservalons:-

(2) Late Haovhinthang. Head Pandy. Nooip

hai L.P.School PPO/SM/SF/6683

are not authorized to bank by the Treasury Office for the
Treasury Office concerned.

jous procedural lapses and overpayment of pensionery

No requisiion ol Service Book from A.G. Otfice was made by the Department at an

point of ume. However, the Serv
revision have been forwarded by
74-6-2003. There is no diarising of the forw
and no marking by AAO/AO concerned. Itw
order to the dealing Assistant to correct the LPC as per
showing pay regulation at the pensioner’s pension file.
put-up- the case by taking the wrong amount of pay.

BT P

ice book along with some documents {for pension
ZEQ vide its lenter ‘No. 1/10/01-ED(Ccpur.) datec
arded pension records by Receipt Sectior
as also found that AO(Pension) has giver
his recording in the ‘Note’ side
The order was not obeved anc
The actual pay should be Rs
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16307+ but 1t has been taken as Rs. 2060/~ instead which is not admissible as per
¢ntrgfs made at pr3 of Service Book (new additional volume).

Pension authority has, however, been issued by Sr. AQ(Pension) based on the
wrong pay and accordingly everpayment of pensionery benefits have been authonized
in addition due lo neghigence as the case may be.

(1) Excess authorization of gratuity - Rs. 10,992/-
(2) Excess authorization bf enhanced family pension - Rs.210/- p.m.
(3) Excess authorization of normal family pension - Rs. 126/- p.m.

The above case was not pul up 10 check by AAQ(Pension) nor entrusted to check it by
AQ(Pension). The overpayment was due 10 office procedural lapses committed in pension
section resulting to losses of Govemment Money.

(b) Md. Maheiruddin, Reid. Head Pandit, PPO/SM/6820

The Service book is not available in the pension record/personal file of the pensioner
and revision of pension has been done without the Service Book.

While finalizing the case, the important letters, service book and some other papers
were not available in the personal record file of the pensioner.

In the initial report the last pay drawn was Rs. 1200/- and in the revised calculation it
has been taken as Rs. 1760/- without any basis. The case was put up direct t0 Sr. AO(Pension)
and not to AAO(Pension) and finalized on 17-02-04 by AO(Pension).

Due to lack of proper checking of Service reccrds and serious procedural lapses in the
Pension Section the excess payment has been made/authorized resulting to loss of
Government money.

(a) gratuity - Rs. 3,465/-
(b) commutation - Rs. 3,766/-

(C) Mangrei Tuboi. A/T, PPO No.SM/7274

The pension revision case Was processed by opening 2 part file without approval of
higher authority. All the original pension papers along with the original authority copies are
not available. Cases was put up directly 10 Sr.AO{Pension) mentioning nothing 0 the “Noie™
<ide of the personal parl file of the pensioner. U

The pension revision report was not prepared and put up without it by deaing
Assistant as evident from record. However. pension revision auithority was signed by
Sr.AO(Pension) without the pension report and pay regulaton which are a must in the
processing of- pension case. The office copy of the pension authority issued vide No.
Pen/Revision/95-96/4307 dated 16-2-04 do not have the initial signature of dealing
AccounanVAAO.

O,\M o /u,//o '
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As per Record Keeper's Register of pensioner, the original Service Book Voll was
found .unofficially collected from Record Keeper by one “H.P and found forwarded to A.G.
Ofﬂcejtwo volumes of Service Books including a fresh one along with placement order, LPC
etc. for pension revision by 7onal Education Officer, Kangpokpl vide his letter No.2/27/2000-
ZEO(KPY) letter dated 21-5-03. It s found that the ZEQ, KP1 letter dated 21-5-03 along with
pension records was found not diarised in any section and there is no markings of
AAO/ST.AO etc. to the letter which has been processed.

(D) S. Mohon Singh. H/M (ZEO Kakehing), PPO No.SM/14717.

No original papers i.e. the orginal pension papers submitied by the Department at the
. tme of first authorization of pension are found in the file. Service Book and new documents
only were found enclosed.

R
ST I N g

The case was re-submitted vide 710, Kakching letter No.1/7/98-ED(ZEOQ-K) dated
22.2-04. The letter has been marked by Sr.AO/@gension on 1-3-04 amd onthe face of the
letter itself, Receipt Section’s No.SB/2343 dated 15-3-04 with seal was embossed. Then AAO
has marked to Dealing Assistant on 16-3-04 in the name of Koshing, Sr. Accountant. The case
was put up by Dealing Assistant on 10-3-04 much before the pension papers were received by
him on 16-3-04 and finalized the case on 17-3-04. No signature of AAO was found while
processing for authorization of pension of the pensioner. '

- (E)M. Ghana Singh, Head Pandit, Zone-l, PPO/SM/3528.

Original forwarding papers ar¢ not available. But the Service Book alohg with new
documents were received on 5-3-04 vide their letter No. 2/5.2/2004-ED/ZEO/Z-1(}) dated 5-

J,,_ 3-04. Although the Government order was issued on 5-3-04, the case was received on 5-3-04

and put up by dealing Assistant on 5.3-04 and finalized the case on the same date i.e. 5-3-04.
The case was not diarised and there is no marking of AAO/Sr.AO to the forwarding letter.

The signature of the pensioner in the forwarding letter is quite different from the

signature of pensioner recorded in Service Book. The pensioner had retired long back in 28-2-
1978 from service.

(F) Thangkhomang Sitlhou, Head Pandit, ZEO(KPD). PPO/SM/12510.

No record for requisition of service book by the department and letter for returning it
10 the department-by the A.G. Office are not found in the personal file of the pensioner.

However 2 new volume of service book after fixauon alongwith a placement order.
fixation statement and LPC without the original service book have been received.

It is found that the placement order dated 21-3-03 issued by the ZEO(KP]) vide s
letter No. 3/27/2000-ZEO(KP]) dated 21-5-03 was not signed and hence the order itself
should be treated as unauthorized copy of order dated 21-5-03 enclosed as Annexure-1.

However, the case was passed on 22-3-04 after taking into account the unsigned order
dated 21-5-03.

N
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|§. Findings in brief of irregularities of some pension authorisation are enclosed in the
Annexure-J.

Iz, General observation in the revised pension authorization of Head Pandits:-

. (a)  The Orders of granting higher scale with retrospective effect to the Head
. Masters/HeadPandits ée_ﬁééegﬁ: e concurrence of Finance Department in
vioiation of Rule 42-A of GFR.

N

o,

(b)  All the Service Books available in connection “of pension revision of Head
Pandits are newly constructed with many omissions, and hence the authenticity
is doubtful..1t is not known the circumstances under which they could not be

N _ continued }ﬂ the original service books and personal files which should be
il available t?’A.G. Office.
v

{c) Almost all the new pension records pertaining to Pension revisions are not

received properly through Receipt Section and not even diarised/marked in
Pension Section.

. L

(d)  Many original Service records (Service Books) were found to d‘gver to
unauthorized persons without  proper requisition. Pensioner’s pension
Authority copies were also handed over to unauthorized persons in bulk

instead of sending them to pensioners or 10 their authorized person.
(e) It is found that many pension revision cases were done by unauthorized staff.

h Some cases are finalized without pay regulation pension report and service
book.

(g)  OFFICE Procedures required in connection of submission of cases to Higher
Authority are grossiy neglected. No records for submission of cases have been
found in “Note™ side of the pension record file. 1In most cases.

(h) The initials o1 signatures of the dealing Accountants could not be verified as
the signatures are different from those available in attendance register.

(1) Almost all cases are put up abruptly and passedwithout proper scrutiny of the
case. The signature of AAO(Pen) is not found recorded in eWrevision case

' ereby showing lack of proper scrutiny and procedural lapses and excess
m /V"f ,);4‘, /o pension payment has been authorized resulting in loss of Govt. Money in some
‘ cases.
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Some pension cases could not be produced by pension section inspite of
requisition,

frregularities have already been pointed out by Sr. AO (Pen) to State Govt. on
Nov/Dec. 2003 vide para 3 of this report. It is not known how further payments
have been made without clarification from Govt and approval of higher

authorit /.\
\‘ —
‘ " 2 M//o '

(CH. JOYKUMAR SINGH)
Sr. A.O./Investigation Officer
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OFFICE OF THE SR. DY. ACCOUNTANT GENERAI(A&E)
MANIPUR : IMPHAL

Est{A&E) /Order No. 44
Dated, 31-05-2005

Shn Ch soykomar Singh, Sr. AO has been appointed as Investigation Officer to
mvestigate the case of alleged fraudulent drawai of arrcar of Pension and Pensionery

/ benefits in respect of School Head PanditsHead Pandit in-charge of Government of
- Manipur. He will be assisted by the following 3 sub-teams.
"Team No. | Ta) N. Sachibhuson Singh, AAO.
' | b) M. Premkumar Singh, Sr. Acctt.
Tablk No. 2 a) Th. Ibohal Singh, AAO.
b) I.. Deben Simgh, Sr. Acctt.

Table No. 3 "7 1a)Y. Devanand Singh, AAO.

| ~ b) P. Iboyaima Singh, Acctt,

The mvestigation should be started from 31-05-05 and its findings (Prehmmm‘y
Report) should be submitted to DAG(A&.E) on 8* June, 2005 positively,

Authority - AG’s order dated 30-05-05 at P72 of file No. Estt{ A&E)Y2-78/Press-

CR005-06.
S
Sr. Accounts Officer/ Admn.

Memo No. Esti{ A&E y2-78/Press-C. 2005-06:482-8% Dated 31-05-2005
Copy to =~ ' ’

1. Secy. 1o A.G, Manipur.

2. P.A w0 DAG(A&E).

3. Person concerned..

4. Office order file. /

Oy
e
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Nao d/11/05-5E(S)
GOVERNMENT OF MANIPUR
SECRETARIAT : EDUCATION DEPARTMENT
(Schools)

Order by the Governor
Y, Dated, 21" April, 2005, Imphal

Ay

Grant of Headmaster's scale of Pav to Retired Teachers in Lower
Ph’marv//’rimarv Schools and diewal of pension arrears and salaries-
Canceiiaiion of Orders therot

Whereas it has come to the notice of the Government thai a large
number of orders were passed, without Government approval, on zad after
5.3.2003 at the leve] of Director, Education (schools) and other officials in
the Directorate granting the pay scale of Headmaster of Primary schools to
the retired teachers in Lower Primary/Primary schools who had functioned
as in-charge headmaster/Headpandits in such schools,

Whereas the benefit of higher scale of pay of Headmaster of Promary
school has been granted, vide the Orders In question, to the Teachers of L.P.
Schools who are retired and the benefits have been given with retrossective
effect i.e. from the date from which such teachers had been deemed o act as
in-lcharge headmaster/Headpandits in the [ ower primary/primary schools,

Whereas there is no scale of pay prescribed for the Headmasier of 4
Lower Primary school as per Government records; the rules provics for a
scale of pay specific only for a Headmaster in Primary school as evident
from the pav-scales indicatad in the Revision of Pay (RoP) Rules j}\éé and
all subsequent RoPs, wiih a provision. ull 1.1.199¢, for grant of charg
allowance to teachers acung o
L.PA B Primary schools o the rae oo Rs.

(g7

—t

o bmimey 1] ey A em oy e o g gm - e
-charee meadmaster’Headpandiss s

Assistant Teachers in the schooi s 3
teachers exceeds 3,

vy

- per month if the number of
a0 Rs. 10/- per month if the number of

Whereas the Director, Education (S) had already cancelled, vide order
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no 46/32/2000-ED(V) dated 24.1.2002, ail previous orders of the the Zonal
Education Officers and Deputv Inspectors of Schools relating to utilization
of services/declaration of tex .ners as Headmasters of L.P. Schools on look-
after/in-charge basis and repauriation of such teachers to their substantive
posts, with further directions to the subordinate officials to submit afresh

necessary proposals only in such cases where there are appropriate court
directions,

Uno

Director, Education (S) to the retired teachers of L P./Primary schools in
violation of the said orders dated 28.1.2002 and there is no evidence of any
other compelling circumstances such as the existence of court orders or

Government instructions, or otherwise for issue of the orders passed after
5.5.2003 in respect of the retired teachers,

Whereas the higher scales are now found to have been granied by the

Whereas, it is found that, in the past, similar orders for grant of higher
pay scales to teachers in L.P./Primary schools were passed by the
Government or the Director, Education (S) for serving teachers only after
following the necessary procedure as described above and, in compliance of
the applicable directions of the Court, and such orders, therefore, stand on a
totally different footing and can not be deemed to have provided a basis for
the orders passed by the Director, Eduication (S) or other officials on or after
5.5.2003,

’ Whereas the Government rules and procedures oblige that the orders
granting higher scale of pay are passed only after ascertaining the
availability of posts and obtaining the necessary recommendations from the
duly  consututed Departmental Promotion Commiitees (DPCs) and,
thereafter securing the approval of the Governmens.

Whereas no such plo&eoum was followed in respect of the teachers
covered by{he orders 1n question; the orders were issued without the

knowledge or approval of the Government, and there are no other
extenuating circumstances on record warranting issue of such orders,

Whereas it is noticed that the Director Education (S) had passed an

. ’ Continued to pave 3
Qo™




order dated 6.4.2004 cancelling all orders passed by his office pertaining 10
the grant of scale of pay of hcadmaster/headpandii 1o the ex-
headmasters/pandits of L.P./primary schools, without however indicating the
steps necessary to recover the irregular drawals made on the basis of his
previous orders,

. Whereas;"vh the basis of the orders of the Director, Education (8), the
Office of the Accountant General, Manipur had already revised the pensions

and issued fresh pension payment orders, resulling in entitiements to and

drawals of large sums of persion and pay arrears by the retired teachers, and
further, such retired teachers have, since continued to draw the pensions at
the enhanced scale,

Whereas the orders in question have allowed the revision of pay of the
retired teachers of L.P./Primary schools with effect from the date of holding
charge of headmaster/Headpandits in the Lower primary/primary schools (in
some cases as far back as 1.4.1964) as distinguished.from the other orders
issued prior to 5.5.2003 by the Government or the Director, Edn (S) granting
such benefits only notionally with actual payments to begin only from

2.12.1996 or 16.12.1996, i.e. the date of framing the R/Rs for the post of
Headmaster of Primary school,

Whereas the nature of the orders passed and the sequence of events
clearly establishes that the said orders were irregular, and were passed with

an ulterior motive of providing undue financial gain to the beneficiaries
involved, '

Whereas it is considered necessary, in public interest, 1o annul all such
iregular orders passed after 5.5.2003 in respect of the retired teachers of

e
BE JU .

L.PU/Primary schools, which do not have :he approval of the Governmen

FEIERY
!

and have not been not passed in compliance of specific court orders with
fecessary approvals,

Whereas the actual number of retired teachers in whose respect such
orders were irregularly passed can not be fully and correctly established at
this stage until the information. provided by the Direciorate of School
Education who passed the orders, the office of the Accountani General,

W Zéf }/___ Continmed to pace 4
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Manipur who prepared the Pension Payment orders and the Treasuries from
where the pensions are drawn, is fully reconciled,

While this process involves considerable effort and time and, in the
meantime, 1t is necessary lo prevent further unauthorized and illegal drawals

of pensions anc® nension arrears by the teachers covered by the said orders
and effect recovery of the unauthorized amounts drawn,

- Now, therefore, it is hereby ordered that all such orders that have been
passed by the Director, Education (S) and any other officials in the
Directorate on or after 5.5.2003 for grant of headmaster’s pay scale to the
retired teachers without the approval of the Government and have not been
passed in compliance of specific court orders with necessary Government
approval, stand cancelled with effect from the daie of passing of those
orders, and the_status prior to 5.5.2003 in respect of the pay-scales and
pensions due to Such retired teachers will be deemed o Fiave been restored.,

Further, the Accountant General, Manipur will, immediately cause a

 scrutiny of the~Service 560Ks of The Teachers covered by such orders of the

Director, Education {S) and other officials in the Directorate and effect a
review of the pension pavment orders including recovery of the irregular
pensions and pay drawn by such teachers on the basis of such orders.

)

i This 1ssues in consultation with the Finance Department

( R.R Rashmi)
Commissioner (Edn/S),
wovt. of Manipur

Copy 10:

(1) Secretary to Chief Minister

(i)  The P.S. to Hon'ble Minister. Education (S)

(1) The Chief Secretary, Government of Manipur

(iv)  The Principal Secretary, Finance, Government of Manipur
(v)  Accountan: General, Manipur : with a -equest 10 review all

14/ / ) ' Conttnued to pace S
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special authorities for payment of pensions in respect of retired
teachers of L.P./Priraary schools who were granted higher scale
of headmaster’s pay on the basis of the orders passed by the *
Director, Education (S) and any other officials “in -the
. Directorate on or afier 5.5.2003. He is also requested to take ©
action for recovery of the arrear pensions and pay drawn on the -
basis of these orders. He is, further, requested to ensure, that, in " .
/ future, all revisions of the pay scales or special zuthorities for .* "~ -
payment of arrears on account of grant of higher scale of pay to == "
the retired or serving government servants are made in:
consultation with the Finance Department.
(viy" The Director, Education (S) . -
(vit) All  Treasuries officers/Sub-Treasuries, Government of - -
Manipur: They are requested to make further payments of
pensions to those retired teachers of L.P./Primary schools jn
whose case special authorities had been received from the AG
Manipur for payment of revised pensions and arrears on and
after 5.5.2003 only after obtaining further confirmation and
advice from the AG Manipur. o
(viii) Branch Managers, SBI MG Avenue/UBI, MG Avenue/UCO RS
' bank, Thangal Bazar: with advice as in case of (vii) above
4 (ix)  All Zonal Education Officers/Deputy Inspector of Scoo
q:? : Govemment of Manipur
M

Lol

i (x)  Guard File/Order Book

g (\W w%é Jos ™
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Subyect Jorndndent deavents of arrcors aril pressiony

by 1fead Masters/Tead Pandils. -e -

£ o 1/1105-SE(S) . fophal_the 215 ipril_2005

2 ,

,?3 (DcﬂrSﬁrj ‘Katana,
) This refer o the correspondence between us on the maer of fraudulent drawals TR
of pay ond pension arreass by retired icachers functioning as Head Masters/Head Pandils

(L P/Primary Schools on ihc basis of revised PPOs issued on or after 5.5.2003.

Since the House Comimitice 18 currently ciquiring 170 e case and is of the view
ihat the fraud, if eny, commilicd bv ihe oificials invoived in the Directlorate of School
Fcucation and other 2gencies c-ould be immediately detected through Zroper
ivestioation of ail aspec:s and examination of all documents, iLis considercd necegssary
hot the revised PPOs issued by your office on the advice of Director, EducationtS) are
suspended and kegiin abevance till the completion of full invesiigation. The exarsnauon
of ihe cocuments will involve nol only scrutiny of the orders passed by the Dizector,
EZucation(S) or officiais at other levels but also the service books of the corcemed
rerired teachers who benchted from irregular drawals based on thesc orders a=d the
revised PPOs. :

The Depanment of School Education is separately issuing orders canceiing the
i7ecular orders gassed oV the Direcior, Education (S). Orders for recovery of the
srautherized pension drawn are also being issued.

! I shall be crateful if immediste actions are taken to impiement the decision of the

4~  Gowvi. and prevent iurther irregular drawals of pensions and pension arrears. The :ist of
such persons who have drzwn aear pensions on the basis of revised PPOs on or zxer 3-
5.2003 which was sought vide letter of even number daied 11-4-2005 is still awzied.
will appreciate if this is expeciied.

-1
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SENIOR DEPUTY AGCCOUNTANT GENERAL (A&E)
MANIPUR, IMPHAL - 795 001

No.Pen/ROP-QO/()O—QI/ FI3 - 14
Dated *+ -11-2003

To
"I he Commissioner Education{d)
. to the Government of Manipur, fophal.
. Sulject .- Irregularities in granting higher scales to the Head Pandit
Sir,

Scrutiny of Pension papersrdoc uments/orders of school tcachers reveals the foliowing irregularities.

| in compliance with Hon ble Guwahan High Court's orders the state Government allowed to
cnjoy the pay of Head Master of Primary School with effect from the date from which they were made
in charge Head Master of Primary schools in the scale of Rs. 1400-2300 p.m. (Pre-revised) notionally
and actual payment will be maac with effect from 16-12-96 vide No4l2(HC);’327/2001-SE(S) dated 13-
12-200; {copy wn< vsed) Anncxure-! whereas the scale of pay of Rs. 1400-2300 ts the scale of pay of
Head Macter, JB School as per ROP 90 effecting from 01-01-86. The State Government granted the pay
scale of Rs. 14012300 of Head Master. J.B. School t0 the Head Pandit/Head Master of LP/Pnmary
School from the date from which they were made in charge Head pPandifiead Master of LP/ Primary

Schoot.
A copy of finance Departmenis order for granting the scale of Rs. 1400-2300-!0 the '
Head Pandit Head Master of LP/Primary school may kindly be made available as there W
is no prescribed pay scale of Head Pandit in ROP 90. ) . v

2 The state Govermnent i their order No,lZ(HC')/'BSOIZ()OI—SE(S) dated 03-10-2002 (copy

nclosed) Annexure-l allowed 41 tcachers 0 enjoy the pay and allowances attachted to the post of
Hoad Master, LP/Prunan cchool Ul 28-U1-2002 However, Director of Education(S) in s order
No.46/32/2002-EDLV) dated 12-02-2003 (Copy enclosed) Annexure-1l allowed to enjoy the scale of
vy GL RS, 5300-175-9000/- p m with “ffect troms 29-01-2002 ull retirement to Shri G. Tonibi Sharma,
Head Meoter, Naorem Girl's L P. School. Zone-1V who appeared at Sl No.12 of WKC) No.1872 of
2001 of the ~pnexure 1© the order dated 03-10-2002. It may kindly be clanfied whether Director’s order
dated 12-02-2003 15 W supercede state Government order dated 03-10-2002

: Diroctor of Educatiom ) has 1ssucd @ number of orders allowing Ex-Teachers/mdlers/Pandits
who were/are senang as Head Panditbead Master i charge of LP/JB Sehool with effect from the date
of thewr bolding in-charge of the Head Pandst of the school with retrospective cffect as far as 01-04-64 to
graw the pay scale of Rs. 1234 L 15-E-4-103-EB-3-200:- pm. without assigung any reasons. The scale
was granted 10 under Matric tmmedmatriculate wachers as per ROP 60, in some of the oraers, it 1s
mentioned that the grant of highwr scale s only tor gotung relirement/pensionary benefits. A copy of
order No.3/20/2003-ED(HMH dated 29-09-03 18 cnclosed (Annexure-dr) It is scen from the Service Book
that pay 1s reyulated and revised from 123-200/- 10 260-300/- (ROP 75), Rs.26u-500/- to Rs. 340-1230/-
(ROP %2) and ~40-1230 10 1300-2300(ROP 90 ) where as the teviscu scale of Rs. 125-200/- was.
Rs.240-590 RQP 73 and 240-390 (o0 S00-1020(ROP 82). The correciness of pay regulation may kind!
\ be confirmed and also be clanticd whether the pay fixed from ume (o time accordance withi
AL

MR RONe 0365-228526 (C) g ; R/ Telagram : AGTSOUL
wERFas  0ob-228528 : W /6 /O ' j
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4, Zonal Education orficers wsucd orders affowing 1o empor/draw the sroscade of pay of Rs.1640-
9900/~ 10 Head Pandit of LP/Primars school ob being completion of 15 yearns of 1'cgulur-scrvicc i the
grade of Head Pundithead Master on reconnmendanion of the Eisinet Lavel Screening Comnutce
without issue of formai order wowig 1o drave the seale of Rs "400-2300 10 Head Pandit of LP school
and Head Master of prunan school with ofs sct from 01-01-86 whercas there 1s no preseribed pay scale
of Head PandivHead Master of LP/Primary schools under ROP 90, Copy of orders No.6/5/96-EB(TML)
dated 22-03-2002 is enclosed (Annexure-V) and order issucd by ZEO without recommendation of
District Lovel Screemng Commitiee vide no 1/1103-ED(CCP) dated 147-10-2003(copy enclosed)
Anndxure-Vi

5. ZEOs declaredzappointed Head Pandits/Head Masters without ndicating the pay scalcs to be
drawn vide No.2/18/AEQ-5pu/5U dated 19-07-03 and No.Esn-22-"Appn(ii)/%()-DEO(UKL) dated 21-05-
19%1 (copies enclosed) Annexure-Viifor ready reference. The pay scale of Rs.1400-2300/-, prescribed
pav scale of Head Master/JB schooi. 13 yranted io the Head Pandit of LP school without upgradation of
the schooi 1o the Priman/JB school. Ir some cases the pay scale of Rs. 1400-2300/- and its Sr.Scale of
Rs 1640-2900/- are granted to the head Pandit who became Asstt. Tegacher after upgradationn of LP
school 1o the Primanv/).B. school.

. The shove irregulanies are ilustrative but not exhaustive. No specific mention has been made
i anv of- the orders issucd by the State Government/Director/Zonal Educationn Officers regarding
pavment of Pensionery benefits for the Head pandits/Head Master who died/retired on of before 16-12-

96 the date on which Recruiiment Rules for the post of Head Master of Primary School wer¢ framegi by
the Govermment.

Inunediate action may kindhy be taken to remove the above irregularities under intimation 1o
this oftice.

.

Yours faithtully,

/Pwmu'ln\afb

Sr. Accounts Officer/Pen.
No.Pen/ROP-90:90-91/ Dated -11-2003
Copr 10 :-

The Director of Education(S}
Lo crment of Mampur. fef normialion and Aeeesaar vt

<r Accounts Officer/Pen.
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Dated ]u--U)_—US

To
Ther ides aty Seareiary,

Nianipur Legislative Assembly.

subject:- List of officials posted in Pension Section and dealing
with ducation Department.

¥

U am to siate e in dhe meeting of the Enquiry Commitiee ol
e Hevse Mumipu: b egisiause Assembly heid on 16-05-05 1 the
Congiinze ROoM 0] i Asseinbiy beoreiariag, ihe Hon'ble Chainmna.
advised e Dy, Accauntant General (A& £}, Manipur o furnish the
name of i Orticialy whn dnall Witk the "eVISIOnN of pengion cases o
Heud Mastersidead Puands of Ly /Primary schools. Accordingly, ) am
1o furmish the r:‘zfxmc::. of the o Neuts who were posted 10 thc tables
dealing with rq‘.'i‘ision cases 01 the Bducation Deparument as follows:-

: SiNe. E . Namc & | l)cs-l'unauuu 7_—_“-m~-f 'Ui?—rlom I L y

. ] Shii Ny, | l(oshmg r\ ayor. Yo Adcountant . 11-006- 0l t05-04-04

1_2;,______1 Shn Sh. Ra:gu bmvh St ,\uuumunl ot 11-66-01 05-04-C4 ¢

|3 1bbn i H. Jadumani Singh. Si. l\_vwnunuh_ | 14-03-2000 ; 20-05-03 B

P4 S_l_:l}__!_\ _\“L_lynnba! 1 Devi, 51 Aceouniant - 21-03-03 18-05-04

I_; i shn P Raghuman 511.5)1,__\,«(, L ’xv -’"-U‘) 2000 | 24-11-03 5,

L 0. : Shri L. [boyaima Singh, A Af) L ;2_?_-11 -03  116-01-05-

37_.___‘.__5_3@1_\_ M.maobi Suigh. 0 I ! Upto 26-04- 03 L =

5

Yours faithfully. ' 2
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No. Pen/1-4/Supni 014720032004/ B4Q-S T Dated:. A 3 h.?f!..o 3
- ~

Vhe Commissioner Finance (P10)

v ) . ;
Government of Manipur,
Subject-Pension case in respect of Shei N. Anzou Singh, Kot Head
Pandit of Netagi b 1L School and regubidion of pay thereal.
Nir,

[ am o state that, the Joint Seerctary ifension), Separtmend of
Personnel Government of Manipur has forward to this olTice the pension
papers alongwith Service Book in respect of Shri No Angou Singh. Rewd.
Head Pandit of Netaji L. I School vide letter No. ANY-Ldn- NP G
dated 20-10-2003,

2. On the preliminar: examination of the seevice hook and reautation
ul pay-thercin, it is noticed that the retired cmplovee was appainted by the
Government weeft 1-4-78, consequent on com ersion of the Schoul, as Heud
Pandit of the et 1. . School in the Scale of Rs. 240-3900-+) charge
altowance s£.Ra 3/« as there was no separate scale of Head Pandit of L.
School under ROP 73, vide order No. 44/78-EDP ) dated 20-10-78. The .
T eploved served ais Head Puandit of Netaji L. P2 School il his retirement on
31-7-2003. He w as initially avpointed as Head Pandit on 1-8-61 in the seale
of Rs. 40-1-60/- by the Seeretary of Managing Committee with tic approval .=
_ofthie Maniput Terrvitorial Council white the School was an Added .\'cl}qyt?lj. S
The Governmentof Manipur under order No. 120HCH107-99-SE) dated &
9.3-2001 read with corrigendum ol even No. duted 10-3-2001 allowed the
emplovee to enjoy Rs. 14002300/ fram 1-8-01 us iF they were made in

charge of Head Master ol Primary/1.B. School by the Government.

: .
* -
H i

A o this regard, ity noticed from the Service Book and other refated
orders that the Newji L. . School was not upgraded o B School or
Pebary Schioal on 1-8-61 or alterwards. Mureover, noseale was existed in
L1 the RO Rutles froms RGP 66 to RGP 99 for the posts of Head Tandit of
1P, _School. As such. Ry, 3/ wis given 1o the Head Pundits s charge
Alow snce i addition to the Seale of Pay on which they were appointed. in
the cases of the Head Master ol LB Primary Schools they were given Re,
20/- as Special Puy upro ROV 73 wihneh wae merged in ROP 82 inthe seale
of 1s. 340-12300 L, thercfore, appears that these Two posts aie nol cqual or
Cmibar in status and rosporsibilitiess A stk the erant of the Sende of the
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Plead Masters oF 1L School tothe Hewd Pundin of 101 Schoo! and thin
alsu while the setiool was an Nided School, appears treegalar,

4. Furthes as seen from entries in his Service Book. the Government ol
Meaipur did sotappoint hinvin charge ol any other LB/Primary School en
1.8:61 whilé the School was under the control of the Managing Commiliee
of the Aided Schoal. With the grant of the said scale by the sad eeder i
question’ from the date ol initiad appointment, it supercedes the ikl
appointiment made by the Manazging Committee, resulting to notional
appointment for o long period which is also appears to heirregular.
21 i therclore. requested Kindly tooexamine the prregabarities
observed sbove and clarvilty tie cigibility/ineligibility of the seale of Ks,
1300-2300/- 1o the Heud Master of 1P Schiool i the prosent case s well as
(o other general cases, Necessury order (s) may also be issued in this regard,
il necessity arises,

The Service Book of Shri Singh is enclosed herewith for ready
reference. '

lonclosed:- As stated above,

B <

. sion rAY
No. Pend-HSupn/ 1014726032004/ Dated: oL, e Qe A'\
| ]

Copy tar- g’
. e . " . - - "

i The Joint Seeretary (Pension) Department ol Personnet e
CGovernment ol Manipur, g {3

2 The Commissioner Education (8), Government ol Manipur, . e
\)./ﬂu/l\ Angou Singh, Retd. Head NMaster of Netaji f..P.School, g iy
p) . ) R, \ l‘&

f M"\&‘LM Address: neisampat Mutum Leikai, Tmphal,

al Py (\,’W e
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ANNEXURE - J UWo -~

Irregularities observ.d as in Pension Authorisation (in brief) %

(a)  Shri N. Gambhir Singh . H
Retd, Asstt. Teacher <alika L.P. School PPO No. SM/10007.

——et e

1. ‘Note' s'de of pension file is not maintained.

2. The pensioner was retired on 29-02-96 (AN) and he was allowed to enjoy
the Sr. Scale of Rs. 1640-2900 with effect from 1-1-86 as Head Master
L.P. School vide Edn(s) dated 30-6-2003 without concurrence of Finance
Department. However, revised pension has been authorized.

3. The scale of Head Master/Head Pandit of L.P. School are not existed
separately 1n R.0.P.’90 effecting from 1-1-86.

4. Trregularities in granting higher scale to Head Master/Head Pandit of L.P.
Schoo] were pointed out by Sr. Accounts Officer pension vide his letter
dated 21-11-03. However, he continued to authorise revised pension on

the higher scale without any intimation from Govt. and approval from
DAG/AG. :

5. One New and two old Service Books of the pensioners were found

forwarded vide ZEOs letter dt. 23.2-04. However no requisition letter of

the two old service books by 7EO to AG Office beforehand was not
available and the three service books are found not diarised.

6. The case was never put up to SO/AAOQ concerned.

7. The signature of the dealing Assistants were not available in the office
Pension Authority copy in violation of Office Procedure Manual.
(b) Shri H.T. Shingkhokat, Retd. Asstt. Teacher,
Maokot Junior High School. PPO No. SM/1978.

1. Pension was revised by taking Rs. 715 as the last pay drawn of the
pensioner. However no record of entry of such pay was available in the
Service Book. The pensiener retired on 31-12-83 and the revised pension
was issued on 5-2-04.

3 There was no document for requisition of original Service Book of the
pensioner by the concerned deparument for revision of pay. However it
was found forwarded by ZEO vide his letter dt. 3-2-2003 (3 was erased
and overwritten) '

3. The case was never put up to SO/AAOQ concemed. ’

()  ShriS. Ibemcha Singh
. Retd. Asstt. Teacher trong L.P. School % _
P PPO No.SM/T379 M




oW

1 Records of reguisition and  subrission ol service Book by the
ZEQ(Kangpokpi) for refixation and revision of pension caould not be
available.

7 No records of being Head Pandit/Head Master during his service were
noticed except in the recent ZEO order dated 14-1-2004 and in the newly
constructed service book found in the section. '

3. The case was never put up to SO/AAO concerned.

(d)y ShriN.G. Nungshichao

Retd. Asstt. Teacher Mangkhand Primary School, Chandel

PPO No. SM/5771.

1. Pension paper were found not diarised.

2. No ‘Note’ side maintained.

3. Pay regulation and pension report not available.

4. The case was never put up io SO/AAQ concerned.

ey L. Tomba Singh
Retd. Head Pandit, Leimarom L.P.School
PPO No. SM/14614

1. Regulation of pay is not available.

2. Case was not put up to SO/AAQ.
3. Signature of dealing Assistant not available in the pension authority copy.

-ovnt

0 Jamkhotil Mate
H.P. Lamyang L.P. School.
PPO No. SM/12904.
. Part file maintained. Original not available.

2. Original pension authority copy not available. .

3. Letters are found not diarised.
4. Regulation of pay not done. q /
5. Case never put upto SO/AAOconcerned ) M /V }J ‘/-

(g)  Thangkhomang
Head Pandit PPO No. SM/12903.

1. Part file opened without approval of higher authority.




(h)
¥
(i)
g
2
= k)
e
7
%
L
1,
)

o R
i

2. Pay regulation for revis < f pension not avanlable \A"L —
3. Case not put up to SO/AAD concerned. (—

N. Yarpang, Head Pandit.
PPO No. SM-10605.

1. Part file opened without approval of Higher Authority.

2. Hand Writings in the Scrvice Book, other departmental documents and
revised report of pensicn revision needs verificauon.

3. Case was not put up to SO/AAO concerned.

4. Pay regulation not found.

Shri M. Ninghei
Head Pandit PPO No. SM/10153.

Original pension paers not available.
pay regulation not availabie.
Case was not put up to SO/AAO concerned.

(78 I I el

Keishing John
Retd. Asstt. Teacher PPO No. SM/7724

1. Handwritings in Service Books, LPC, Pension calculation report needs
verification.

2. Calculation of Pension emoluments had been enhanced leading to
overpayment.

3. Case never put up to SO/AAQ concerned.

G. G. Kabichung
Head Paandit PPO No. SM/5889

{. The handwritings in the Departments documents and pension Report
prepared by Dealing Assistants appear to be the same which needs
verification.

2. Cas¢ was not put up to SO/AAO concerned.

Kh. Mohendro Singh
Retd. Head Pandit, PPO No. SM/7684. ! //

o maedh Sy
1. Part file opened without approval. A

2. Calculation sheet of Revised Pension not available.
3. Original pension paper file not available.
4. Pay regulation not available.

5. Case not put up to SO/AAQ concerned.

-
£
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Md. Salauddin \‘\07 -~

Retd. Head Pandit. PPO No. SM/16401. Vel %\o

J. As per the Service Book, the pensioner was allowed to look after as Head.
Pandit with effect from 20-7-83 and given charge allowang&.;p%&{,ﬁzé"
p.m. wef. 14-3-99.. However, he was allowed refixatio: ge
revised pay of Head Pandit wef 1-1-73 without “seel
classification from Govt. b AR

2. No. L.P .. available.
3. The case was not put up to SO/AAO concerned.

L. Biren Singh
Head Pandit PPO No. SM/7358.

—

Handwritings of the dealing Assistant to the revised pension report and
that signed in the Report appears different with different ink.

2. Case not put up to SO/AAQ concerned.

§ 3. Forwarding letiers not diarised.

o™




REVISED PENSION REPORT CMy

Revision of pension of Shri/Smt < K S W\a ‘?W\’ ..................

Consequent on the revision of pension w.e.f 01-01-96.

&
<
N

[

PARTICULARS IR MQ
1. Date of birth - ‘4193’8 ...... T -
Date of appointment - RD 19672 .. ..
Date of retirement - Bl =5 L C)?é C%V\‘) .
4. Net qualifying service - gg“rb o [y Qn/t@ o
3 Original pension e 2972k ﬂc’.j. 16777

PRl 1..:_Yg?ﬂkhf",:é<';_f‘
. AR

r
2

g
(W]

o Orgital DCRG g, Qp SRSh. L Geslsm] 127 S
7 Orife:nal Commutation S N 144, 223/: e / [672«@9
3 Regulationot Pay o 6:: ﬂ 0 1o -1 Te 6.2‘719"
S . : B
9. Revised average emolument S (- b-98431712A5T X S8 17 qlicy
. -1~ c‘ljl"aﬁ'kafhn.ﬁ,B xg2ops 1860Y
i e Average Emoluments Rs.. .4 ... !i AU o 59T
| R ST
10.  PENSION LSur L SOTET 02988 T s agqy
Revised Pension | - Rs. wef & 2982+ ...
Less original - Rs. wef &28. 72 * ././I
Difference .- Rs. " wef . .... R

Revised relief - Rs. w.e.fﬁb ..... Dorrdd o

11 RETIREMENT BENEFIT

Revised RG/DG/TG - Rs.. 102200 Ao

Less original amount “ - Rs. . Cilé:’s_}__s_i__ .........

Difference '/ Rs... STTS f[ .......... _42;& 19996 7
L.ll?sx’zﬂo _ ,_tqcr?"H

12 COMMUTATION 404113 s4qs9- A NASH

Revised Commutation R 4.9,‘997#
Rs, 144222

Less onginal Amount

> [Diﬁ"erence Rrs  oTTY #
=2 awo

shvyy 2% 7d
LT ‘ C,_L\t. . /
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REPORT - |
.-, . . OF
- THE ENQUIRY COMMITTEE OF THE HOUSE = |
" TO EXAMINE THE ALLEGED FRAUDULENT

DRAWAL OF ARREARS AND SALARIES OF

294 HEADPANDITS/HEADMASTERS |
IN THE EDUCATION DEPARTMENT. a

- ( Presented to the House on 13-07-2005 )

MANIPUR LEGISLATIVE ASSEMBILY
SECRETARIAT.
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l COMPOSITION OF THE
' ENQUIRY COMMITTEE OF THE HOUSE®
P , - 2005

CHAIRMAN :
1. Sini. C. Doug,el,

Flon'bie MiAL

MEMBIERS :

1. D Nimaichand Lawang, rlon’ble MLA.
2. Shri RK. Thekho, Hon’ble MLA. ,
Shri. S. Ihohal Singh, Hon’ble MLA.
Shri. Th. Tumba Singh, Hon’ble MLA.
Shri M. Bhorot Singh, Hon'ble MLA.
Shii. W, Brajabidhu Singh, Hon'ble MLA.

o v s

‘ SECRETARIAT :
: 1. Shri. Th. Chouzajit Singh,
Secretary. '
2. Shu. T. Toute,
Joint Secretary.
3. Smu. Lawmkimi, -

Deputy Secretary. ]
4. K. Meghajit Singh,
Usder Secretary.
5. Shn. Ksh. Shvaminmaz Singh,

Commniitee Ofiiver,
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f% ! INTRODUCTION

; j I, the Chairman of the Enquiry Committee of the House to
cxamine the alleged fraudulent drawal of arrears and salaries of
_94 Headpundits/Headmasters in the Education Department, having

. been author:su I by the Committec to submit the Report on their -
| behalf and present this Report to the House.

. The Commitice was constituted by the I—Iouse on 29" March,

2005 with the direction that the report of the Commitice be

R T N
L e e ke T T

submiticd (o. the House within one month w.e.f, 2™ April, o

| 2% May, 2005. But duc to non receipt of some important related
‘ documents and the non completion of cxamination, the Committee
| was unable to submit its report to the House in time and the term

, of the Committee is extended for another 3 (three) months
- , - w.ef 3rd May, 2005,

The Committee, considered the draft report in its sitting held
.on 14-07-2005 and adOpLCd it.

Shri. C. Doungel

_ . Chairman, _
i Dated/impha Enquiry Committee of the House
‘ the 14% July, 2005. Manipur Legislative Assembly.

et e £ 2T e
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REPORT

The Laguisy Committee of the Fouse 1o cxamine the nllcgcd
fraudulent diawal of arrears and salasies of 294 }’Icndp:mdits/
Feadmasters in the Educarion Pepacement (Schools) was
consututed by the Fovse on 29 Maich, 2005 with the following
metizbers -

i. Shu C. Doungel, Hon’ble MLA, - Chatrman.
2. Dr. Nimaichand Luwang, Hon’blc MLA, - Member
3. Shii RK. Thekho, Howble MLA, - Member
4. Shri. S. Ihoha! Singh, Hon’ble MIA, - Member
5. Shii. Th. Tomba Singh, Hon’ble MLA, - Member.
6. Shri. M. Bhorot Singh, Hon'ble MILA, - Member
7. Shri. W Brajabidhu Singh, Hon’ble MLA, - Member

The Commitice is 1o submit its teport within 1 (0nc) month
w.e.f, 2 Apuil to 2 Niay, 2005.

That due 1o its wide scope and complexity of the matter, the
Commitice could not examine all the related documents furnished
by the Department of Education (8), Finance Department,
Directorate of Treasury and Office of the Accountant General,
Minipur in.such shoit petiod and as such extension was sought for
another period of 3 (three) months wee.f 34 May, 2005.

BACKGROUND HISTORY QOF THE CASE

Fhis casc relaies o the alleged fraudulent drawal of pay ureears,
pension arrears and oihes benefits by the teachers in the Depatiment
of Education (Schools) 112003 and 200, A serics of orders were
issucd by the Direcior of Education (Schools), Government of

" Manj pur, mosdy in 2003 and 2004 (upto March, 2004) un dler which
ex-teachirs, pandis \\'3;0:‘\\-'c.rc‘ serving as in ch:l_z:'gé' 'ii‘ﬁc:ﬁjandit/
Headmaster of erswiiie f.o'tvfr'/l’thﬁfury /iunior Basic Schools were
allowed o draw the scales of pay of Feadpandit/ Headmaster of

L e m--w‘.- Pt b e
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Primary/]B Sciools with effect from the date of their holding charge

.of the Schools for getiing pensionary benefits. In some cases the

benefits accorded by the orders 20 1. ckas far as 01-04-1964.

Another sct of orders were also issued by the Director of

Education (§) al'win; senior scale of vy to the Ex-Headpandits/
Head Masters of 1.1/ Pamary/ junior ifigh School on completion
of 15 years of 1eguinr service in their respective grades.

Zonal Edusution Officers also issued similar orders allowing
Headpandits of JI3/Primary Schocls fo draw senior scale of pay
(Rs. 1640 - 290.0 ) oI Headpandits of JB/Primary School on
completion of 12,13 vears of service i regalar establishment. These
ordets were mede cilecive from U1-01-1986.

T

The Comn e ¢ omined 27 oiclors issued in respect of 29044
teachiers for allolii o diaw e sy oscales of Headmasters/
Fieadpandus o000 sy Seonin T hese oeders had been wsued

e T L T EUE IS AR
Dy fre Dwpatinons L Hlaeateo 50 2003 - 2004,

.y

Srairgiho a7 furihor o o son, AT BeW Cases were
detected risine fie pooent nwinbor o 934 cases as teported by
Dirccrorate of "rianuries & Aocouats. The number 1s likely to
increase fusther.

That in cowse of examination of some related documents
subnutied by the Directorate of ducarion and information received
from the Direcior of Treasury Office. Government of Manipur,
the Comruittee detected new cases on faudulent drawal of arrears/
salaries of the retired Headmasters/H cadpandits of L.P. Schools.

As the nuinbor of Hersons involvid in the irregular drawal of
arrcars/salaries .F e Headmazenrs, ' feadpandits are increasingly
larpe, the task boroia rhe Commitice was enormous, Fmthcr, as the
nature of offen . ¢ bein eriminal in naure, the Committee decided
that the Governitiesic of Manipur, parteulatly the Police Depattment
be urged 1n enaztitute a Special luvestigation Team to investigate
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the case in addition to the examination taken up by the lnquiry
Commuittee of the House.

The Police Depazuncat issued an order constituting a special
Irvestigation Team consistng of 4 (four) Police Officials under the
supervision of the SP. CID (Crime Branch ) (See Annexure - A).
In another order issued on 7% June, 2005, 3 (three) Police Officials

have been added in'the Special Investigation Team (See Anneaire-B)

In another order by the D.G..P. Manipur dated 01-06-2005 Shri.
A. Romenkumar Singh, LG.P. ('L.O. - II ) Manipur was placed in
overall charge of the investigation of the said case and the SIT
officers will work under his supervision and direction. On the
direction of the Committee, the Department of Education (Schools)
Government of Manipur lodged FIRs about the fraudulent drawal
of pension arrcars and salarics to the S.P. Imphal West and the
Officer in charge, Police station, Lamphel on 28-04-2005 and 29-
04-2005 respectively.

On receipt of the written report from the Education
Depattment, Government of Manipur a regular FIR No. 71(4)05LP /
PS. U/S 420/468/120-B/PC was registered at Lamphel Police
Station.

The SIT in theit letter No. 10/04/2005-IGLtO-15{(Ft-1)370
dated 21-06-2005, has submitted to the Committee actions so far
taken by the Police Department in the course of 1nvestigation.

The SIT reported that after the rejection of the interin
anticipatory bail by the Hon’ble Additional Session Judge, Manipur
East, the following accused persons have been atrested by them so
far :- ’

Shri. N. Sugjit Singh, ZEO/ Thoubal.

Shri. Ch. Ibohal Singl, Retd. ZEO /Imphal East.
- Smt. Bobot Gangte, i/¢ ZEO/Churachandpur.

Md. Nur Khan LDC/DA Educaton(S).

Al N
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Shii. Siara Manithe! Singa, UDC, Lducadon(s).
Shiri Adiolzpam Shava © v, ZEO/DDO, Education(s).

Sn 1Ningthoujam  Kiiomei Singh, - DI/DDO,

/OI'L--l, Educadon(S,
Shrt. Ninethoukho: agjein Rajen Singh, Head Clerk,
Zone-li Bducation(S).

Ningombam Nupul Meitei, Clexk Typist of A. G Office.

Impon.mt dCLUb(_d persons w ho are still abscondmg are :-

1
2.
3

"

b

Shui, N I\ guuma) Addl Dncctor of Education (S)(Hills).

Shii. 'ﬂ:. Shamungou Singh, Retd. Director, Lducauon ).

Shi. AL L Vaord, Z1EC, Tamen: Tloag.
Shri. i Vi, Joint Disecior, Education ().

i

5. Shui. ¥l jacob, ZI ©, Senapad.

6. Shri W43 jrovaima S b, Rewd. yADON mavmupav

7. Shr. \'c;'::" '}{ommg 1, Hills,

8. Shril . 1Lohanbi Stagh, D1 (Zone-I1I). Ce

9. Shri Asem Miankumar Sie: zi, UDA/DA, Lducamon (S)

10. Shui. 2h. Labango Singh, UDA/DA, Education S).

11 Shui Adholpani Biren Slmr » UDA/DA, Education ().

120 Shrt i Ibungo Sin; n, UDA/DA, Education (S).

13, Shri Frelnnen Yaima ¢ ah.

i Sme Lo lambam I');. aid Devr.

15, Shro S‘Z--;:'.;:'._!_;thum Stiewinst Singh of Helvok Part - 1.

16. Md. Dol Accountany, 10 Hakching ‘

17 Shut. i Sudes s, LDC, ZLC, Thoubal,

13, Shre, f~.',1;t:; som Coandishas Siagh, UDC, ZEQ,
Chue 3L

19. Shri. I'(‘.; ulzuclan, Head Cl - g, LLO Chumchmdpul

20

20 Shri. Licneh oncl\uklg Huaar, SL Accountant ZEO

Chuwumncmm

In order w arrest the accused persons raids have been conducted
atvarious places. As submitted coercive Pgoceedings under Scc. 82
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CiPC to declare thcm as ptochuncd offenders are being taken up
At

by the Imcsngamw Team.

-

o _ S SEIZURE OF DOCUMENTS
; | .
, H ° ] - Number of Districiwise documents seized {rom all the Districts
ﬁ‘ : | B '11.1*.phnl Vest 1Disteict - 142
Z 2.7 Tmphal East District .40, |
‘C ' 3. Thoubal District™ - - 7.
N 4. Bish’nupur District - 12.
: _ 5. Stnapati District - 7.
E * 6. ‘Ukhrul District - 9.
[ ‘ - 7. Tamenglong District -8
.. -~8. Churachandpur District - .8
[ ‘:,'9. -'Ch’hld(.l District -~ - - --'10. ‘

o . pcr inv CbUg'lhOﬂ rcpoma subxmttcd to the Comlmttcc the '
f:: " following persons are found totbe’ instrumental in co-ordinating
' “amongst the Educaton -Deparmiént, A.G. Office and Treasury
OfﬁCL I mipLoe e ’ C o
L 1. ghrz Manihar Smgh of I\ql\clung g
Modhumangol,:St. Accouritant, AG Office’
hd. Gyasuddin of Thoubal Moqmg, afp, K. R. Lane.
: A ,Shri. Lairikyengbam Bhogitot Singh of Khurai Lamlong
i e  Bazar, Retd AL :
cdL Saukar Al of Y'xmpok Tulihal, Aiwnm Aoupol\pl

S

b .. A
L .6. Shei jugindro Singh of Yaupok.
: ,. : 7. Shr I\To'-w\f"i Singh of Nambol a/p Sungaipirou.
‘-’7‘11 . 8. Shu dManglem of Namboi. T
' ‘ 9. Shii. Nurpen Sigh of Khengman, Cl\.l ¢lypist of AG.
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10. Snn. Baraar Singh of era Waogthonbi Leirak, Red. Head

o - -

s Vowakiel of U soirongba near Recent He Se :condary.
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M Anwar Al of Lhonle Ll Moijing, )
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£

—
2
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>

3. Sin Chisoba Singl: ol 'Thoubal Ningombam {expited). -

D]

140Dz Siugneng (60 yrg) of Churachandpur.

So far Ull this report is presented 117 witnesses have been
exatnined in connection with the case. The investigation team has
also succecded in recovering Rs. 42,700 as a part of the money’ !
frauduleniiy withdrawn by the accused pcrson.. They have also i .
frozen 10 bank accounts of the accused persons. .

SUBX 1SSTON OF THE Ef rUCATIONnI“PAT{TMENT
(SCHOCI. SECTION)

During cxamination of Officials of the Education (S)
Departnant, the Commitiee had been intimated that the Ditector - f
of Educauon (§}, issued orders allowing the benefits of pension
arrears and pay arrears to the Headpandits and Headmasters of L.P.
School, though the absence of such posts are cvident from the fact
that no pay scale had even been prescribed for such post either in
the Manipur ‘*mployccs {ROP) Rules 1996 or in the ROP 1975,
1982 and 199C. Even in the RO 1999 (effectve from 01-01-1996)
which preaaribe] a pay scaic for the Headmaster ofprimaryéchool,
together i “uofJB,S hinol, the nomeaclature © Headpaadic/
LPSch. f wreabsent. L2 Schools did not have sanctioned posts

of Head paridiix Such ordeiy vas xssed blindly either in compliance to
court ¢rlers ¢r at umes, independently to accommodate the
demands ¢f o called affected . nchcrs wete done on the bzsis for
the ordeis 3;1\'3-;"1 in L_Q‘)_Q Fresh application by the lcft out teachers:

el

, demanding similar benefits also were justified on the same basis.

Howeves, the ordets arc unauthorised as they had been passed
without obtiining necessary approvals from the Government and
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are clearly designed to grant extra ordinary financial benefits to the
teachers with retrospectve effect which was neither the practice

nor the intention of the Government in passing the previous orders.

- On cxamination of the officials of the Accountant General

- Office, Manipur, it was submitted to the Committee that as per

the initial examination of records conducted by the office of the
St. Deputy Accountant General (A & E ), the following pension
tevision cases were finalised by that Office between 19-06-2002 to
16704' 2004 on the basis of orders issued by varous authoritics in
the Government.

bl. {Particular
INo. A pensionary benefits have been revised

’ hetween 19.6.2002 to 16.4.2004 bascd on
orders issued by various authoritics in
the Government including Director of
Education (8).

‘Total numbers of cases in which Grand Total.

19.6.2002 to 4,5.20015.5 2003 1 16.4.200.,

i P Head Pandit 104 919 ; “n73
Head Master 51 384 ! 433
Sub-Tord 155 1303 PR

2. | Asstt Teacher: 243 b 3% ! e
Uimtdeniined ooy nil J 203 1_____‘:"!:.

| 1563 PO

Total: 348

- “The revision of pensionary benefits has been done on the basis
of various orders issued by the Government, Director of education
(S)and Zonal Educauon Officers.

Out of 1458 cases revised during the period 19-06-2002 to
16-04-2004, cases revised on the basis of orders issued by Ditector
of Education (3) are being identified. So far 100 cases have been
idendfied in which pensionary benefits of Ex- Headpandits/ Head
mas.teis{wcrc_ revised on tie basis of orders issued by the Directorate

" of Education (§) (92) cases and ZEOs (8) cases.
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oluce reeords L nd es, _-“.q - <his exerclse, details of 502

cas "~; 11"'

tlliSSiOlel’ Jducagon. The

€ascs s appen ded below :-

Pm‘ucuhrs Pcn.smn . hJ.. Atrears of
Original|  Revised]iGtatuity |Commucation
(in Rs) |- (inRs) [(inRs) | (in Rs)

100 pensioners

PBatchof 1178343 | 229885 | 2171465 24.61.214

2% Baich of  |1,33,540 | 1,01 2472 24,08,521]" * 26,16,848
119 pensionces ' ' o

3¢ Batch of S EIA6312 | 1,79,451 20,63,371 . 68,854,486
1S pensioners| - -

¥ Bacch of 356,944 | 494840 | 5658828 .68,84.486

175 puwrmcr,

Yotal 502 ’/',‘,i“),'B‘) 10,953,418 1,23,0_2,185 1,88,47,034
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e Comuiiites 2is0 exnmined the oLGcnls of the Directorate

of lrcqsm es aad Accounts, Munipur, as the Comniittee feels

AR ,,

\_1"4&[ Trea 15UTY e G ')]'l‘ JI"’ ul i )OL”‘ﬂt rofein fnu pl.’Cpﬂl’ﬂl_lOﬂ

of pr.-nsm:z/::x:-: casion Lille

ARREAZS T
TWith (he xli;c;::'.on of the u,w"'mttce, the Directorate of
Treasuries and Accounts also investigated cases on payment of
arrears of pension o the Ex-Head: masters/Headpandits. The
findings of the Department so far had revealed that payment of
arrears of pension have been made to’ 934 Headmasters/
Headpandits. Thie table showing the number. of pensioaets and the
amounis of ariears drawn Treasury wise are shown as :
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Name of uu'ﬂ.ry 1003 04 . 2004-65 .

sM’ SF Toml  SM SF Toml:

v .2, .3 4..0s 6 7 8
o - P oo, - et '

ebam 0w 92 T2 Ttk - .1

= RN S 364882

(56l 10 66 - 3 - 137 2T

02
Morch

w1 e

3. ching R -
6. Ukilrud oosaes s w3, - L)
7. Kangnokpi 330, 13 L 427
. 8. Chum C’l‘:rdﬁur"‘ N R T 4081546
= g.Chandel 3 = - 3y 13 .44 3633152

lO B shn lm..u' < 83 6

' 269

LA
“

Y
=
(=1

4. O
-

NQO%‘)

IOSRIvIR

2003-0+4

Pension G

28087t
90582
19i01§”

00

BN
049484
1856114
2341185
- 1670891
1612907

182733

1521810
GM1S

Conun
10

273506
93136
194662
1276781

19456

5611949
1348513

2240027
1255403 ;-
1951432
1219105 ™

1997917 -

6271288

wsurv-wise consclidated statement

1 G
AN

1826649
653900
54309
11573137
L 167EsL
2384784
7181207

$563758 L
6559436

9360-128

5689782

- 769 162 931 3 -3 722634567 25494388

25658475 126272725

.. Total |
Gratcity Comin
i3 i

vl i
T ;L,.?,,-:..

GTota
2004-05 Colll&ES
s

. -

3  Te
. 5
£ -1
.

305076 85
T rsTIST
b o
e 24384734
I Figior
i~ 9562758

L A
PoL.l 9360428

5989782
- 5956500

P

[ 6559446
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- 308076 12658025 .
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Thc Comnnttee has been in umated that the above data cagx not
',b"' treated as the! ﬁnal figure. 'Ihe Ia.tgc d1screpzmcy betwecn the_.; '
figure of 294 d(.tcctcd by the EducaUOn (S) Depattment and the -
934 pensioners detected by tic Treasurics and the total nurnber of“
cases (1458) in which pensionary benefits: have’ been revised for the

Headpandit/Headmaster by th" Ofﬁce of Account Genbral
Manipur need to be reconciled.

" There are 11 Treasury Omces and 5 Sub Treasury Off1ccs in

‘the State, cut of this, 10 Treasuries and 3 Sub-Treasuries handle
pension matters. All these 13 Treasuries are involved in the prescnt _

ovcrdm wals.

The plicadings of thc Ofr'cnls of the Ditectorate of Trcasuncs

and Accounts is that the I Trcasury Offices are preparing pension
arrcars bl on the trenml* of the PPO msucd by the Accountant

General.

TCOREES AMOUNY DRAWN PER MONTF
“Trea wise consobdatod statement of cxcess monthly peasion
cucm n aiter Revision of pension is appended to herewith :-

- Treasury-wire Censolidated Siateniint of Excess monthly Pension drawn aftcr
: Fevisiun of Pension. 3 oo

Sl Nuzncof T rce.sury " Excess amount drawn per month.
No |~ - Al | o AN
1. Chiirachandpur Ircasur\ _ B 718,655
2. Jinnhal Tiast 817,305
3, Bishnurns ) 56412
4. F Kaiznokpi 40,070
5. Chandel © 36702
6. § Jiohzm - - 13.0%0
7. Dkbrul 1,48,902
8. Maoreh . ' 3810
9| Thubal 669,178
10, | Senzg - 35250 (average amount)
1. | Imy uij o 165,847 .
12, I'mx-ugl(:rug T : *E o 67,340
13, | Kakchines =~ -+ S = 10,488
(" Grand totals - - 21,49,049
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i | ¢ LOTALAMOUNT SO FAR rMUDULm TILY DRAWN: f

' , a . ” 1;. Excess monthly pcnsxon d:awn for 10 monils 1s c,u.matcd to r i ,"'
A . * ’ be around Rs. 2, 14,90 490/ after 1cv1sion ©of pensicn. e ifj
(i . o 2: “Total amount cuawn on pensiog; granut} commutatxon aftcr 3 *' 1
1 . ' f . rcvxsion of pensmn 1s calculated to bc around Rs. 12,65 80,299/ i
N 'l . VI f“‘ c;l_.,',,:,' b N o .’-v_t- . .; , j
4 i SUBMISSION OF FINANCE.DE PARTMENT o E

Lol GOVFRNMENT OF MA.NI"U s

e On lchUSJ.hOﬂ of mformmon Lrom the l.nmx Dcpartment,
; Goverament of M fanipur, by the Eoquiry o nteg, it has beea
’ subrmtcd to the Committee that:
|
!
f
t
!

1) l'hc Education l)cpmrtmcnf should mkc action for deletion of the :
nomenclature L. Schools » appeanng in the RRs for the post of
Head Maste:, 1’mmxry School issued vide notification No.2/12/1996
smcc thete is no post of Headmaster/ Headpmdlt mthe LP Sc.hool.

. 2) Percent of charge aﬂowancc only to teachers ser vm;; as Headpandxt | i
' of L1 School should be conmdmed by the Finance Lupm tment (PIC)

R IR O

‘-

3) Concurrence of lmancc Departiment (PIC) should be’ obtamed
. for grant of higher scales of pay wherever there is speciiic court’s order

and such benefit should not be extended. automatically in cases where
thcre 1s no such court’s order. - : : -

o gy e Ee aimes
nIr AR T L .
v
»

poee

i : o 4) All cases pertaining to notionzl and retromcct.\u promotlon/
c ' . ' upgradz.uon should be refcrred to bmancc Department (PIC):. for |
{; ‘ . i emnmmnon AL : e SETs
A P 5). As rcg'lrds the pay scalcs of Hc:adpa.ndltsmLP Schools, itis clw P _ l
’ l ' Lhat there has been no Dtescnbcd pay scale fo:: the Hmdmastcrs nLP . ! i
g Sd10015evcnmROP1996 Tt r e

R
e : - H
IR AR ! Tl i

|

! 6). In cases of rcﬁmuon of l:hc €nsions mvolvmcr h her a w1th
. P i P Yy

| - retrospective effect, concurrence of the Finance Department is needed
| . . T
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S under GEFR (Rine 42 -A). In these cases, the pdlSlOIl cell of the AG
1 Office sheuld Lave obtained advice of the I*mancc_Dcpar!mcnt m this
matter before js: suing fresh auLm“u e

"The sul.muMon of the Finance Depa.:tmcnt Govcmmmt of .
Mas npur s thit all the Financial - precedents/rules. havc been violated .
b) the Ditcciogate of T“ducauoa (S} and the Ofﬁcc of the A G.

ORDFT w’L’TD ON 131 '.FERENT ST/\CES -

4
g CheC Lo&rn vt dmmrr the course of C\mmnuon detected the:

follo“mrr orders o z‘tmrr Hem masters. bcale to E\- Headpancuts/
Hmdmamms of L1 ’anaﬂ :mums e :

. .
‘_.A:"([ ' t

LISL OF ORDERS GRANTING HEADMASTERS SCALE;
 TO EX-HEADPANDISTS S/hrADMAsTI:Rs OF L P / o f
Ph0y 2., PRIMARY SCHOOLS

By j—uﬂﬂ
Sl I\o " Orders No /date : .

T L-“t._-lf.x} l;fl I

""‘.-ﬁ:-rv’ 30 - No. of teachets R

46/13/99 ED(V);.; dt 200479, T 100,
- z, :mdo-a - dr. 15-1-2004 B
; 3 46/23/2u03JD(V)(I) de.23-1.2004 5 "7 T 7t g6
4 46/25/2005. EDW®D de17-1-2004 ¢ \ \ Caiq7
‘ 5 —do— BT O de 16-1- -2004 : ::-'1 el
D6 Mol g 00 ASSUAE R LR
7. 5/1)“:'-31,(1\\7) dr. 1412004 o o1
.8 ldo- - T de 512004 s L 21 L
9 ido oo de1712.2003: L g3
10 -do- - Tdei512:2003 137
M. -do-, . de 4122003 0 g
120 46/71/95. Lu(\)(l\_};f d.20-1-2004 = g
13 46/70/57- 100} de. 552003 ° 5
14, 46/8/“91‘)’\1) . dr13-122003 © 2
15, 46/70/97-5 *fv) 1) g 171122003 6
16, ~dc>— coden 0122003 0 10
|
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13-
1,
L L7, 46/8/99-ED(V) = "ac. 1222004 - .9
18, 46/3/99- ED(V)@.:,., de20-12004 22 -
. L 19:046/8/99-ED(V) vy de30-1-2004 Al ;
. b 200 46/21/03- LD(V)(I): cde32-1-2004 3 t
21, 46/21/2003-ED(V)(W). dr.22-1-2004 . . 14, ¢
0 2246/21/2003-ED(V)  dt. 19-1-2004 A
; Y Total: 294 |
“ | PR T & - i o
7 ORDFR% PASSED IN 1990, 98 41D 2001,
Al 23 12(HC)/107/90SE(S)  de. 8-3-2001 74.
j 24, 12(HC)/238/2000-SE(S) dr. 30-3-2001 20,
25, 12(HT)/322/2001-SE(S) ¢t 15-12-2001 v
26. 46/27/97-EL(V) . de5-6-1998 0 196
$27..46/43/85-ED(V) ., dr 5-5-1990 130
o 28, 46/43/88-ED(V) .+ dr 12-10-1990 35 ‘
i; . Total: . 496 |
; "The irregulurities/anomalics noticed in the orders issued by .}:;
Zonal Educadon Officers werc:- . ‘
i 'SI.NO.‘ - N:mw Orders No./date No. of teachers
b7, Semapad No. 2/18ZEO-Spi/50  de19-7-2993 N
i 2. Ch ur:lch"mdpur No. 2/17/90-L1(CC) de. 23-3-2005 B T
i 3. Chandel © W0 2/25/971-ZEQ(CIDL)  dr. 28-10-2003 ' "2
: 1t has been established that most of Lhc orders wsued at various ‘
t stages had l)un doue by Shri Th. Bira Singh, Dircctor, Eudcation N
‘ (S), Shri. Th, Shamungou Singh, Director, I:udC"ﬂOll (S) and . 3
f Shn N.K. ‘Shimray, Director, Education (S) ' ' i
o "On bcm'r prcsumably aware that Vlgllmcc Dcpzu:tment 1s
: making enquiries-into numerous cases of un-authorised drawals of
; : pensions, artear pensions and arrear pay amounting to over Rs. 12.00 '
. crores.from the Government Account by the retired Headmasters/ :
; Headpandits of Lower Primary Schools under the Department of - v "
, ; - Education (Schools) on the basis of irregular ordets passed by the - L
| -
LI}
| ' : I
- - )
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formcr Dircetor of Loucaﬂon (5) and the Zonal Education Officers
at ’\—HLAOL‘S poings of tunc “Shoic NLK.Shisray, Dur*ctom of ..
Educations (S} issued an oxder dated 6.4.2004 cancelling all the
previous orders passed by his office pertaining to the grant of scale

of pay of ut_uxmm",tcr/Hcad Lmd £ of L P/Pmnm‘v Schools '] he
said order s anpended hereto:- © 0 -

GOVERNMENT OF MANIPUR
OFFICE OF THE DIRECTOR OF EDUCATION ()~

CLOR D E RS ..
. Imphal; the 6° :Lpri{,\'ZOQ{I._

.

No.46/8/2004-ED(V): "All ozders issued by thiis- ofﬁcc pvrtagxﬁu(n:g to grant + -
of Head Pandir/fHead Master’s scale of Pay 1o ex- Head Pandit/z-lead Master of |
LP/an'zry chool for pensxona-y benefits stand cancelled. =0 7 nenn g i |
a . X $/d- o

TR T ey (N K. Shimray }
: Ducctor of Education (S)
Government of M'unpur

NS R QT oo
Memg No. 4J/o/”'-f VB D(V) o "‘lmphal, the 6"’ Apdl, 2004,
'Cop»to_-_,:. . . L I .

1. The Acrountang € ,cm.m:, _"I'mi i !
2. The Vigiuuce Con amissioner, n\“m.ph. ; . . :
© 3. The Commissioner {Edn./S), Govt. of Ma.mpu. . I

4:The Treesury/Sun-Treasury Qfificer Concerned. L
5. The Zona! «ion Officer/ Dey: my Inspectoz of chools>con'clemcid.'
6. The Schools cencerned. o
7
8
9

. The persons concerned. : ! P \
- The DA concerned - 0 - R ‘ L o
. The Gzder: Beok. L L
| | Foe R -' - S/d‘
) ‘ T : T (. X Shimray )
Dizeetor of Educatdon (S), .
: (Jovcmmcm of Manipur. -

i
bt

LI
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I-Iowcvc,x the ordets does not mcitc:te the actuat romber and
the nzmes of cx- Fcadmasters/ Hgadpaujits coverud Ly tire orders

“and also does. not indicate the steps nccessary to rccover the
fraudulcnt dLawals ‘made on the basis of PPOs issued by the AG -
._’Viampur. It appears that there was no mtcnuon to rc,cnfy the matter

atall. . .

, P L - '

The Comxmttcc took serious view on the Irregular orders issued

atvarious stages by the Directorate of Education'(S) and a%md}ngly

instructed the Departmenits ‘concerned to initiate appropriate
dlsaphnary action on the officers and staff i lavolved in tie mud

I*ol]owmg direction '*n«cn to the Dcm‘.-_mcnt of Educaton, r_hc
f ]lowmg Omecrs/O‘ﬁuzls of the Education’ (S) Deparuncent had
bccn SLSI/LI‘d(,(‘ ' o

-
[ o .

) ’ '
bet of bUb])CuULd Ofﬁcc:s/Ofﬁﬂ als of Education (8)

Department, Manipur,

SI. Name of Officers/Officials .y | Office
No. . . . : '
1. Shd NK Shimuzay, Addl. ™ . Directorate of Edn. ©)
. Director of Education (3/Hills) '
2. Shri. M.Sanatombi Sizgh, zgo' - Zone-lII
3. Shri. NiSusjit Singh, ZEO+" - * . Zone-lil
4. Sint Boboi Gangte, i/c ZEQ, . . - CC.Pur
5. Shri. A Shmu Singh, i/c Z,EO - - Wangai
" 6. She. N. jacob i/c ZEO "' - Senapad
. 7.:8hd. M. Vaoreii/e ZEG " 2o o LA
'8: Shri. S. Lchhcndra Singh,i/c ZEO ' - Jidbam
9. Shri. M. }\.umar Singh, DI/DD.O. = - -. Kakching ™ -
0. Shri.N. lbopxs 1k Singh, DI/DDO - Zone-II, Blsnnupur i
1. Shei N. Khomeli Singh, DI/DDO - Zonel o
2. Shri. N. Ibohanbi Singh, DL/DD.O. - . - Thoubal . T
3."Shai. Ngultuolian, Hd. Clerk - - ZEO Office, CCPuz

e
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14.
15,
10.

18.

28. Shri.

Kippen, V7

knowled e of

-1

SN
16+

Shri, IN..Rajen Smgh Hd Clmk
Shei. Lienc 1ongl-.ungllm'u, Sh Acctt
Md. JNazir Ahamad, Sr. Acci.

. Shul Ziecithed, Sr. Accrt

Shri. 5. MMusithed Singh, i :

4

ALK mul\um'u Singhy UDC
i 11 Ihunpo Singh, UDC

1o Tieen Singh, UDC

g Chandrahas Singh, uDC
111 Sudam Singh, UDC

Negahe! hong l\ipgu ile ZLO

.S
:Smt.?
(now v
. Shri |
Shri. 2
hri,

e

1

v
B. Angkhcl, DT
Akha, Joint Direceer -

Tiiss

cxphcebie that ren

vas done o sy

tie Commitiee. R

'

Or Lu) . . . "' -":,

1

OBATERS 7AJ.ION

LZEO Zonc-II TSRS
~ZEQ Office, CCPur K
/I:O K'xkchmg S
“'ZEO Ukhrul "

Ducctomte of Edn S
" Directorate of Edn.(S)

~.Ducctomtb of Edn.(S)

Durectorate of Edn.(S)

ZEO Zone-IIL

/LO Zone-IIL.
mgpokpi o

(,l handel -t '
Ldvcahon (S). ¢

) ,I_.O”C.[ [ .
Z.L\ '

ouerion of suspension;of 1\[1\ Ngahichong
by the Department without Lhc

EIUNTES

The Cosrmitice s of the view Liat the Deplrtmcms of Finance, Educadon,

N the Accountant General Office and the Directorate of Education’ (S) was

aware about alleged fraudulent drawal of pension, AILears and S'dmes by thc

retired ’Icvhms'crs and Headpandits of LP Schoo}s e

lhc {actis cstabhshcd ina 1nc<.t1ng hcld on 12 10 2004 at 3 OO 1"VI

N

in the Bffice Chamber of tie Principal Seuctary (Fmancc) Govcrnmcnt
of Manipur thereld the foll owing Officers were present to discuss matters
relating to grant of _pay ..C'ﬂe to Headpandits of LP Schools and

retrospeclive pron noton in respect of school teachczs “

1. Shri. R.C. Mishra, & R

Prinicipai Sceretary (Finance), -

Gove mmcntof Manipur. -7 LG

.v.g(-.

.- antas

i, R

s
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} ' , 27 Shri. P K, Nataria, S
! - Accounian: General, Manipur. e -
: . . 3. Shil B Bharat Singh, . o - e _
! : Commissioncr(Educ:ntion—‘Schools), A L
1! ; Government of Manipur,
¥ ' i 4. AMs, Rina Akoljam, _
l . i DAG. (A&, a1 anipur.
| 5.°Shel Ch. Javanta Singh, . 7 :
t N sy : 1 s :
. Dircetor of Educadon (schoois), Manipur,
i j L e . - A ; - o .
iy ! In the mecung, the Accountant General, Manipur highuphied certain
' ; . - :
1

sregulanities that were detected in tie course of examination of pension
papers of redred teachers, particularly the irregularitics in granting higher
pay scale 1o the wachers who had worked as Headpandit of L.P. School
and :'ctrG::]Jcctj\.'(: promuiions given 1o themn without the concurrence of
FFinance Department. Fhe Deputy A.G., Manipur also pointed outin some
cases the pay scale prescribed for the post of Headmaster, ] B. School was

granted to Hcadpnndits of LB/ Pn'mary Schools from 01-04-1978 onwards, - ;

< m ety

The representative of the Education (8) Department ‘dlarificd that
i . were 1s 1o sanctioned/created post of Headpandit of L.P. Schools,
L However, some tcachers who had obtained court’s oider for payment of

higher pav scales for the reriod during which Uie ¢ rendered service.as L g
& A 5

r
Headpanditwere allowed to draw higher pay scales in complinnce to court’s i

directive.” ' : L e C

K - The Director of Educ;ltion'(Schools)‘e:~:plainc‘d that schools having
‘ ) classes upte ciass - 11 are categorised as .. School whilc schools having
classes upto V*siandard are ] B./Primary Schools. He also subinitted that
there is no sauctivned/created postof Headpandit/L.T. Schen!s atth ough
the post of Mendpandit/L.P. School is mncluded in the Recrujiznent Rules,

The decisions tuien in the mecting ate

i [, . - . T .- - v -

f i since there s no past of Head Pundir, P Schodw), the Sinocror of
Education (Sciiuoia shutid take imined.is stews for doieiog: o tie

{

nomenclature “4L30 8ot appeasing tnthe R/R for th oo e Iedd

-

o - -
o, et .
T v ropPrmen

. Slasicess, Pilmasy Sohooi: D saed vide Nothication No. i /2 L G-RR/P,
dated 02/12/19%4, C D S
) fot R ]
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8. o IR

iiy ED. (PIC) should consider grant ¢f charge allowance to the teachers |
serving as Head Pandit of LR Schoois by reverting back to the position
that cuisted in the ROPs prior to 1997 instead of cquating ther withi

. Head Master of 2uicasy/TB. Schocle. ¥ 1. (P1C) should initate actionin | .
thus regard. SR

FO S

Az dEYE .
’

1

. K

) VWherever thsve }.-' s specific cotats ouder for grant, of h ipher pay scale,-

it should invaratzy o Jone with 8 cona wrence of DPinance Dcpfirtment !
(PIC) as per the kales of Lasmcss/ SeLViCe lmles ‘and in case where thereis § °
no such coust’s ori c::, the bf*ncﬂt Shu‘..}\.. uot be cmtended automaac.ﬁly

S

N) The Admmx.,i. ative Depa:tm 1tof }f,ducauon Depa:trnent (Schools)
should consult St A IJJ‘D Polmnginr, %mor Advocate in rcspcct of the ’
pcm.mg court cases relaung to pa\'n*cnt of higher pay ‘'scales Wwith_ ,
rcuospccm e ufcu ,.nd ﬁnd ways md rncans to stop gmnt of lughcr pay :,

i
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s v) All cases pertaining to notional md retrospective promouon/ it IR
"\\\pgmdatjon snould be referred te Tinance Dc_partmc'lt (PIC) for:
cxumnauon - . BESRT I

Iy €. P .
! . A e "
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. The Commitiee des it mcompxcm_mnble that’ dcspnc bcmg awaze 4

Troaern ¢ wared TA S

[ tln' such Targe scade. frauds werc taking place, no further action cither to
-? ‘\ recover huge suns 5o drawn were initiated-or steps taken to 1denufy and
) !

!
i

PN

ol
book the culprits. However, on the direction of the Commhtec payment* |
of pensions to all invclved pensioners have been stopped since May 2003. 3

The Comuritree aso-observed that there is lack of responsc and rcady .
co-operation froin the concerned Lensviments at the time of cnqar"

2 The Com.nittee observes Uit «ll :hcsc irresulatities j_n the
fraudulent d.;ovel \f 'JtlY atrcak- rcosion arrears and othts benefus
Ciers in the T Sege.wnent of Education (';cuo 13

! ) C ] OH'.«. sJV U_A". i

are mastermiied Ly some Oilices/ ' Officials and some brokers in
‘. - colinsion v G Diector of (0w u.,uoaaon Deparm;ent ).

3. The Comyvitic c,in thc course of e\zmmauon IL d found that
_0u.dxmstezs, I-'!c.‘ ::Jandlts we;e not eveni aw*arc{

S manyofthc:;

of .the arreass, gu 'b-fty and. c.omn.t.w.txon o them xollowmg the: ';
revision of pay scales by the Directosate of Educauon (S) tluoug,h {f
|
|
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serics of orders coxmencing from 05-05-20 103. Tnﬂ Cemamd *‘c.::"s ‘ o
suspicion that the entire cxercise thad been masterminced and ' '
engineered by certzin pessons (brméeri associated with the Directorais
) ' of Education (5}, tie \.Gs Office and pezips with the nowladge

. of Treasuries is p: v*dbwond douLt i ,
(Y R . EEAS 3 § TR 8 P [

4. The Comunittee took sericus view of **.Gss'hii?olve ment in , .. !
n‘chscmnately issmng *cvis\,d PPO thhomany check \vhatsocvu:. .

The A G. Ofi;ce on rcceivmg the ozdcrs on the revision' of ' ~.
pension atrears and other benefits, should have asked for clarifi icatiod Lo
from Finance Department whether conferment of. higher pay and '

arrears to retired Headmasters/ Headpandits is'in corfornhty with
; ROP 1999. The facts could also be ascertained 6 from the De; sarunent
. L ; of Education, Government of Manipur. -

]
S e ———— .

3. The sabmission of the {reasury is that widces t_ll‘-..‘L.‘ At ol (/

facts and cizcumstances which have been 5. ought to the u.(.!._lt.s., (.

the TLC‘:ISJ;.) 1s generaly expected to comply with, the A.Gs /

authonty. Normally this is general proceduze. |, .

: However, the Couunittee, finds, it difficult to accept ‘hat thc :

Lreasury should take shelter on the above. Thc Tmasuu isalso

- cxpected to vcr'fy whether the pension revision and artear benefits

mentioned in the ordess were in conformity With the RCP 1999
(cffective ﬁom 01-01-1996) which prescnoed thc pay scaie for the

Headmaster of primary Scheal, tobcthex with: that of the ] 8. School.

L.P;;School did not have sanctioned posts of Headpandits. The '

_ Lc,cr numbet of such orders should have reised soiae suspicen o

and they could have been more caxeﬂﬂ 1nstead of hasily prepering 3L
o © . bills and passing them without any verdification: The Comm.tttv.c o
; - “would like the Finance D.cpartment to look mnto this setious ;

ccrchct&on of dutics. . - | ionge ! ch b Cy

: ' A A e Sl i

"The Obscf\ ation of the Commlttce is that the D..tecto:atc of "}
C Lducatlon (b) A G. Office ..nd the Directorate of Teeasuries and

,
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Acciungs oee squally responsi’yis ghag led to the irpe

wlar diawhl of

AELCATS, saiure s of he chd;iw:z:z;Eits,/"ch.cim;mtcrs of L.P Schools. 1| -

6 The Coimnirtee dpprbéi:f_‘cd the 'c:loi-mhendnblc job pcrférmcd .
by the ST 5y GIIeSHNg some Important accased persons: At the 1
; Same ume thie Committec desices that the SIT should not sparc any ‘f
one whether big or influentia] i the, coursé of its investiga;iop, if
. th(. C\fidejlpc f their iu\_"olvclmc;:t rirc‘_.g:‘stzabﬁs‘.hgd in the case.. -

» N N
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; Ihe Coummitee regretted to note that important,ofﬁccrs, ,
. officials, wii wealleged to have been involved jn the casc are sall b

[P,
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abscondiz:g an, svading arresis, Ty
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. RECOMICENDATION o wny; ¢

’
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: ment

should cone gut wigh cleanhands by ﬂxing’reépohsibﬂities‘to‘ the
Officers/Officiais of the Dxrectoratq of-*Educannv(S) ‘who'

1. "The Coinlitee strongly recommends thar the Govern

. . 1, e Coa I LA L e gL
womasterminded the fratidalent drawal of Pension arreass and salaribs i
: ., v K X ST IR pt Vit ' E'Jii‘.v"‘-" l""""‘ ] P
of Hc;xdmnstcrs/Headpundlts of L.P Schéols TR il

- ‘ . .

™

. v - T S S e
277 The ‘Comrnit't.cé""lﬁxs:“'csmblishc’d"_tli"é"-'inv!blvelncnt'of-som_c ‘
Ofﬂdc::s/ Offiziuls' of the'A.G O 'ﬁcé.':"’l'hir'i' SIT is Imndicapped to
pi:op':criy investigata the cases a3 the AGiis centrally Administered |
Office and as sucl, ccftﬁéﬁdproéedums are required to he foilowed in

T -y

= s e et

by the st . o RS

¢ Ve s

caseiaceused piisons yre to e suirinoned/ arrested for interrogation

" vt e ey

mmends that the SIT should
imitiate legally accopied steps while performing their duties for the
R v . . - P R ,-_..; gl (RO L R B
arrest of thi zecused persons. - s

SE

. The Conunit e, thercfore reco

P

v

_ . PREE e o
3. “The rolz ot brokers whe actively dcted as agent had also. beey
proved bcyo;‘.d‘doubt. The Commiittee recommends that_‘.'thgsc '
persons shouki s pooked. A pprol’):fﬁ.tc action should also be {aken
on involved oificess who retiad, L ol -
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: 4.+ S0 f:lL the Dircctorate of~Txcasuan and Accounts isconcerned,y: -
 wanted list ofOfficers/Officials are.yet to-be prepared by the SI’I»«.
and also no arrest have been madc though the list of mmost of them -
had.been mude avidlable. The Committee is of e view that the.
@ Ditectorate of Treasusies and Acccuats, Manipur must have’
: knowledge of the irregulatity of orders issued by the Ditecior of
. " Liducation (5). Copies of various pay orders issucd from tme to
! dme by the Finance D cpartmentare usually endorsed to the T)ucctor

of the Treasuries and Accounts. .- Meooo v S

_, The Cominittee therefore, recommends that the Government R
Co : - of 1] \'rampm (cspecially Fmancc Dépa:!ment} should take steps to ! -0
- : detect the officers/officials of the Treasury Offices who § nowmolg

1 LI][(.H."ILI'!Cd th fraud PPOs issued by the AG. Cm.,c for Uun :
pcmmncl mcm.m) benefits zmd to tmu. suoxm (1 SCIBL Ly qrtton '

afra.lnst the erring efficial

[

g_ v 5. Iiwougn the exact amount drawn in conncetic.. witi tis casc -
{ . . .
1as not yet been '1‘c<.1u1mcd it1s estimated to be niuse Lian R 13 0
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The Commﬂtt.c lelefolc bt[OﬂElV 1ccommcnd that the .- ¥
Gow cmmcnt should take steps for’ J.ccovcry ‘of the excess amount
. ’ drawn by the teachers, retired Headm’t:,tels and Hmupnndlts of

“w

S
_ o IR AN
: : LP Schools Pensions withheld (i'c c. 3 months) LstunaLcd to,be o p i "
; W :
. } around Rs 04,47,147 should be adj ustcd 1ga1nst e}.ccss dm\wﬂs by HE
. . i o J L
; individual peasioners. ) S T . - ' Ay
z : The Government of Manipur should: intimate’ to the Fouse * - IECAN |
: i the atcps/awo% 50 far taken up for recovery of the excess mawn
: : by the Lcmed I.Lmdnh.s Ls/Hcadpan&Ls of L P bchools as xoonqs } .
‘ 5 ctntb g P g
, posmblc with the amount so far recovercd. ' o P g ! ]
. "1' : R 'Utti ‘e n ‘ -
. o 6. 'The Committee is of. thc view that taking into account the N R
. - R T A
i ; w IdCSplC'ld nature of the fraud involving the Education Department,” 1 | §o
i i : L L
¥ Acaounmnt C;cncml lrmsuncs/Bml\s and non- Official blOl\CLS R
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- ; the State Government with jt cit Ileobcup,xuun 20xd limitations -
¢ : may got be in a posiucn o - :1plcr the invesugations withia a
reasonable period of time: T s th erefore tecommended that tae ¢
g ! - investigatinn should be n=n¢"u over to muc.l)cndcnt mcncy ey
ORI i - t
1. ‘ Central Duzeiu of ! Tnvcsamu b e coel U
% i ‘ i § 4
i, - % m\«"\I'AURE A Gl
B S R _ : !
U , .. P GOVERNMENT OF -MANI"U BTN
‘ . . ‘ . r
| R ' i , POLIC DEPARTMENT 1
| [ ' - FACURE I
S R
; : : 4 Qraers by thn Dnccror Genera lof Pohcc M&mp.lr Imp}n Pl
1 ! . P
: o e -Imolmi, the 128 \/Iay 2005, 7 et e e N )
Lo ' R T el ~".“-n-.-:5"- Co : i
P olC/“ 1.)/"UQ:> PHQ("’L“ , xapcual I.nvc.sug.mon Tecam consistng 1 :
- : of the following officers is lxe by constmltcd under the ovcr—qll cox‘uol i :
. . i -
{5 i : ‘ of Supmunmucnt of pohcc CID({CB) for smooth and specdy mv’csugauon Rkt
B ' b of cases TFIR No. 71(4}03 Lamphel Pohce Statlon /s’ 420/424/468/ “"!ﬂ_ .
e _ * -120-B 1PC and other cases runstcred in conncctlon with the; ﬁmudulcnt _
o . . ' L. .
1 L v 'dra\'v:u of pension, arrears and sa laues: by E:&- Headmasters/Headpand1ts
o oo in the educauon (S) Department - ' ERR S \1 f" A ;’.‘ -
£ | SN )t ' v '- Rt . =i <
i : : . v v(v - 15 N
L .+ 1 Shr I\h Dhamchmdm Smgh I\ﬂ S::. 0o m,ﬂ‘ ”", R
¢ i Dy S’>(1/c AddL SP 1)tuaCClluOﬂ) P o .1
P : 2. Shri M Rameshore Singh, ~-y i L8
= .  Inspector, 'CID (Crrrae }:JI’\ﬂCh) o C '
;. vo- ' B : - [ I foom ! T
TRES o 3. Sk (a?_unolun(*Lo:z ‘oz, 1
k P 31 of Imphal Poisz Vatatdon. ' ‘ !
P 4. theiwhe Manthar Sin g, - i
'; . S of Lamphel Poice Satation., ) I i
i " Yne Superintendent of Folice, CiD(Cnmc .Jmnch) will directly and -
' " closely s .pux:sc the investigaton of thecases \xhlcn may be undertaxen - i
* . . .
| by the SI'T in this beha df nd su it quarte:ly pronress £eport ¢ of the u.,es A
® . PO AR 3o
1 to the undersigned. . L
il el we o iy
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. ) ] . Maniput, Imphal.”
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ANNEXURE-B - °
H [ . . . I
L o i C
i s GOVERNMENT OF MANIPUR .
i PCLICE DEPARTLIENT
Ordc:s by the D _.'_ ot General of Talice, Manipur, Imphal. .
il the J*Juz.‘ 0. '

- o i

) ‘QOIC/Q(IH'\/ 35-PICPY: In contlnu:uion of this ordors of even
number dated 12.5.200) atd 1.6.2005, the {ollowing officers are hereby
attached to Special Investigation Team, which was constituted for
investigation of FIR casc N6.71(4)05 of Lamphel Police Station u/s 420/
-424/ 468/ 120-B IPC e istered in connection with the fraudulent drawal

of pension, arrcars and salaries by Ex- Hmdmastcrs/ Hmdpandlts in

Curn ey = b S ki ¢ & ———— A

-Educatlon (S) Deparunent, with immediate effect:- 4+ * .
i 1. VSI L. I\chha xna Smgh of wangoi I "ogce Stanon Imphai \ ,
; l . West Distzict. : i : 4
i 2. SLN. Iugochia of City Police Station, Imphal West stt'nct .
! 3. S.I T Inachi of Porompat Police Stauon, Imrumll_w
Dmmt N
bl ' ’ I'heconccmﬂles_;ctSP should direct ehcmtorepo;ttoSP CID(CB) 5
i ;mcdmtcl"‘ e R
? ) . 0 " . rl :
, P R |i ' ' >
SRR T _ FAK Parashar -
1 3 AR ! l - Dxrector General of Pohce,
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